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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WEST ZONE

BENCH, PUNE
SUO-MOTU ORIGINAL APPLICATION NO.: 770 / 2024 [NGT
DELHI]
SUO-MOTU ORIGINAL APPLICATION NO.: 153 / 2024 [NGT
PUNE]

SUBJECT: NEWS ITEMTITLED “SIXKILLED IN EXPLOSION AT
FIRECRACKER UNIT NEAR NAGPUR” APPEARING
IN ‘THE HINDU’ DATED 13™ JUNE 2024

RESPONDENT NO. 6:- CHAMUNDI EXPLOSIVES PVT. LTD.,
THROUGH ITS EXECUTIVE DIRECTOR,
MR. JAY KHEMKA, HAVING OFFICE AT-
210, LAXMI NAGAR, NEAR WATER
TANK, NAGPUR - 440022

REPLY ON BEHALF OF RESPONDENT NO. 6 ‘CHAMUNDI
EXPLOSIVES PVT. LTD.

The Respondent No. 6 most humbly submits as under;
That, the answering respondent has been served with a
notice dated 30" July 2024 from the office Collector Nagpur, the

respondent No 5 herein, whereby the present matter was
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brought to its notice. It is in pursuance of the same that the
answering respondent is submitting its reply. It is submitted that
the answering respondent is submitting the present reply on the
basis the factors which have been discussed by this hon’ble
tribunal in the order dated 8" July 2024, and craves leave to
submit a further detailed reply if so required at later stages of the

present matter.

1. That, the answering respondent is a company registered
under the provisions of the Companies Act, 1956 its régistered
office at Plot No. 210, Near Water Tank, Laxmi Nagar, Nagpur -
440022, Maharashtra, the deponent herein is the executive
director of the company. The company owns and operates a
factory at Survey No. 128, 129, Village - Dhamna (Turagondi),
Tahsil Hingna, Amravati Road, District Nagpur - 440023
admeasuring 21 Acres and is engaged in business of
manufacturing of Safety Fuse and Micro Cord. The company ‘.

employees 90 persosns.




- .

2. It is submitted that, the company is engaged in
manufacturing of Safety Fuse and Micro-cords at its factory
located at abovementioned address. It is submitted that as per
the rules under the Explosives Act, 1884 the said products are
classified as Class 7(3) out of 7 classes of explosive products
Class 1 being the most dangerous.

3. That, since the company is engaged in manufacturing of
explosives as per the definition of ‘Explosives’ in Explosives
Act,1884, the Petroleum and Explosives Safety organization
(hereinafter referred to as PESO) is the regulatory authority for
the company and all the activities regarding manufacturing,
expansion and maintenance are minutely overseen by them. It
is submitted that the company has been engaged in
manufacturing of explosives for over 40 years, and except the
incident concerned here there have been no other major
accidenvts in the company / factory till date.

4. It is submitted that, apart from PESO which is the main

regulatory authority the company is subject to control of various
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other government agencies such as the labour department, the
authorities under the factories act, MPCB etc. It is submitted
that, all of these authorities r;,gularly conduct their surveys /
inspection / audits of the premises owned by the company.

5. That, on 9" May 2023 the MPCB after considering the
application made by the company had granted the company the
consent to operate till 30" Aug 2028. The copy of the said

communication is appended herewith as Annexure-R6-1.

6. That, after passing of the first order by this Hon’ble
tribunal the MPCB had conducted its inspection at the factory.
The copy of the said report is appended herewith as Annexure-
R6-2

7. It is submitted that, on 13" June, 2024 at approximately
1:00 pm there was an accidental explosion followed by fire in
Building No. 39 at the factory mentioned above. The said

incident resulted in tragic death of 9 of the workers of the

Hingna (Nagpur) upon receipt of the complaint regarding the J

s

company who were working in that building. The police station -
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explosion had registered a First Information Report against Mr.
Jay Khemka and Mr. Sagar Deshmukh as crime no. 269 of 2024
for alleged commission of offence under section 304-A, 338 and
286 of the Indian Penal Code. The details of the said deceased

workers are as follows:-

Sr. Names Gender Age
no.
T Shraddha Vanraj Patil Female 22 Years
2, Sheetal Ashish Chatak Female 30 Years
3. Pranjali Shrikant Falke Female 20 Years
4. Vaishali Anando Kshirsagar Female 20 Years
5. Monali Shankar Alone Female 27 Years
6. Pranjali Kisan Modre Female 22 Years
T Pramod Murlidhar Chawre Male 27 Years
8. Pannalal Rekhlal Bandewar Male 56 Years
9 Dansa Phoolansa Maraskolhe Male 26 Years




620

e i

8. Following the unfortunate incident, the factory was closed
on the directions of PESO as well as other government
authorities and as on date it continues to be. So.

9. It is submitted that, the causation of the accident is still
unknown and the expert and regulatory authority i.e. PESO has
conducted its on-site investigation however the report has not
been prepared yet. Similarly, as on date even the police
authorities have not filed their charge-sheet in the matter yet
and as such it can be assumed that their investigation is also
underway.

10. It is submitted that, following the accident the company
had paid compensation to the tune of INR 25,00,000/- (Rupees
Twenty-Five Lacs) to the bereaved family members of each of
the deceased workers and due compliance of the payment of
compensation was also made to the labour department. The
documents pertaining to the payment of compensation to the

bereaved family members of the deceased workers and its




— [—

compliance with labour department are appended herewith as
Annexure R6-3.

11.  Itis further submitted that the bereaved family members
of each of the deceased worker have also received
compensation from the Maharashtra State Government to the
tune of INR 10,00,000/- (Rupees Ten Lakhs only) under the
concerned Victim Compensation Scheme. It is further
submitted that compensation proceedings before the Labour
Court are also underway and the bereaved family members of
deceased workers shall get compensation in due course of
time. The comparative chart of the granted compensation, and
calculated compensation as per Sarla Verma’s Case is

mentioned hereunder:-
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Sr. | Name Compensation | Compensation | State Govt.

No. as per Sarla | Awarded Compensation

Verma’s Case

1 Shraddha Rs. 16,84,800/- | Rs. 25 Lakhs Rs. 10 Lakhs
Patil

2. Sheetal Rs. 15,91,200/- | Rs. 25 Lakhs Rs. 10 Lakhs
Chatak
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3. | Pranjali Rs. 16,84,800/- | Rs. 25 Lakhs Rs. 10 Lakhs
Falke

4. | Vaishali Rs. 16,84,800/- | Rs. 25 Lakhs Rs. 10 Lakhs
Kshirsagar

5. | Monali Rs. 15,91,200/- | Rs. 25 Lakhs Rs. 10 Lakhs
Alone

6. | Pranjali Rs. 16,84,800/- | Rs. 25 Lakhs Rs. 10 Lakhs
Modre

7. Pramod Rs. 25,20,461/- | Rs. 25 Lakhs Rs. 10 Lakhs
Chawre

8. | Pannalal Rs. 11,79,360/- | Rs. 25 Lakhs Rs. 10 Lakhs
Bandewar

9. Dansa Rs. 27,36,864/- | Rs. 25 Lakhs Rs. 10 Lakhs
Maraskolhe

12. It is submitted that, the concerned factory was being
operated strictly in compliance with the various Acts, rules,
regulation, & directions of all the government machineries and
with utmost care and caution. As such it simply cannot be said
that the unfortunate incident occurred due to negligence of the
company or its management. In any case as the investigation by_ﬂ_,.,

authorities agencies is still underway, it cannot be said with v
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certainty as to what caused the incident. It merely comes as a
corollary that as the causation is still unknown it cannot be
stated that the incident occurred due to any reason attributable
to the company or its management.

13. Itis submitted that, as stated above the compensation to
the bereaved family members of the deceased / injured was
paid almost immediately by the company out of its own pocket.
As such it cannot be stated that there has been any violation of
the provisions of ‘Public liability Insurance Act, 1991’ as the said
compensation was paid on ‘no fault’ basis. Furthermore, the
company has an insurance policy to protect itself in case of
such accidents and accrued payment of compensation duty. It
is most humbly submitted that, all the persons who had been
injured in the said accident were the workmen of the company
as defined under the provisions of workmen compensation act,
& no one else was even slightly hurt in the said unfortunate
incident. As such the company does not attract any liability

under the provisions of “Public Liability Insurance Act, 1991. As

623
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such on that count as well there is no violation of the provisions
of act mentioned above. The copy of the insurance policy is
appended herewith this reply as Annexure R6-4.

14. It is submitted that, as stated above the manufacturing
activity was being undertaken at the said factory by complying
all the rules, regulation, direction of various government bodies
and all activities were duly sanctioned by all the authorities. Itis
submitted that, explosives being a highly dangerous substance
the supervision of PESO Is especially detailed and constant. The
incident was an accident and has occurred without the
knowledge of the company or its management and in spite of its
extraordinary care and diligence. The very fact that, despite of
dealing with such a sensitive substance there this incident has
been the Ist ever accident In over 40 years at the companies
premises is testament to the minute care and caution adopted
by the company and its management. As such in light of the

proviso to sec. 16 of Environment Protection Act, 1986 the
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company may not be held liable for any harm unknowingly
caused to the environment.

15. Assuchitis submitted that, in light of the aforementioned
contentions the present application may kindly be disposed off.

Hence This Reply....

PUNE COUNSEL FOR RESPONDENT NO. 6
03.03.2024 ANIRUDDHA C. JALTARE
ADVOCATE

SOLEMN AFFIRMATION

I, Jay Khemka, Age- 49 Yrs, Occ.- Private, R/o- 59, Smruti
Apartment, Flat No. 603, Shivaji Nagar, Nagpur, the deponent,
do hereby take oath and state as under:

1.That | am the authorised signatory for the Respondent no.
6in the present matter. | am aware of all the facts and able
to depose thereto.

2.That the above draft has been drafted by my counsel as per
instructions given by me. The contents of paragraphs above
in so far as they relate to facts are true to my personal

N\ knowledge and belief and are believed by me to be correct.
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Hence verified and signed at Nagpur on this 02" Day of

March, 2025.

DEPONENT

| know and identify the deponent.

dvocate

GOVT OF INDIA
NAGPUR (M.5) INDIA
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WEST ZONE

SUO-MOTU ORIGINAL APPLICATION NO.:

[NGT DELHI]

SUO-MOTU ORIGINAL APPLICATION NO.:

[NGT PUNE]

BENCH, PUNE

770 / 2024

153 / 2024

SUBJECT: NEWSITEM TITLED “SIX KILLED IN EXPLOSION AT

FIRECRACKER UNIT NEAR NAGPUR” APPEARING IN ‘THE HINDU’

DATED 13™ JUNE 2024

LIST OF ANNEXURES

Sr. | Annex | Particulars Date Page no.

No. | No.

1. R6-1 | Photocopy of 09/05/2023 13-21
communication
from MPCB

2. R6-2 | Photocopy of Visit 28/07/2024 22-26
Report by MPCB

3. | R6-3 |Photocopy of 10/07/2024 27-125
documents
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pertaining to the
payment of
compensation to
the bereaved family
members of the

deceased workers

4, R6-4 | Photocopy of

insurance Policies

05/03/2024 | 126-147

PUNE COUNSEL FOR RESPONDENTNO 6

09.09.2024

ANIRUDDHA C. JALTARE
ADVOCATE
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0712 - 2565308 , . Udyog Bhavan , 6th floor,

Fax: 0712 - 2560851 wmﬁw"""w&m Near Sales Tax Ofﬁce, Civil
Website: http://mpch.gov.in ﬁﬁﬂ&& Line , Nagpur - 440 001

Email: ronagpur@mpch.gov.in WW

RED/S.S.I (R20) ' Date: 09/05/2023
No:- Formatl.0/RO/UAN
No.0000168835/CR/2305000501

To,
M/s. Chamundi Explosives Private Limited
S.No. 128, 129, village-Dhamna (Turagondi)

Tah-Hingna, Dist-Nagpur i
gna, P Your Service is Our Duty

Sub: Grant of Renewal of Consent under Red category.
Ref: Old Consent -"-RO-NAGPUR/CONSENT/1909000651 dtd. 20/09/2019

Your application NO.MPCB—CONSENT~OOOOI68835- Dated 20.04.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of

* Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement)} Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditiens. and as detailed in the schedule |, II, 11l & IV
annexed to this order: .

1. The consent is granted for a perm

2. The capital investment of the project is Rs.6.83 Crs. {As per C.A Certificate
submitted by industry Existing Cl is-Rs. 4.70 Crs + Expansion/increase in C.lL.
- Rs, 2,13 Crs)

3. Consent is valid for the manufacture of:

roducts

1 [MICRO CORD 6480 Kg/Day
2 |SAFETY FUSE 37000000 Mtrs/Y

{Activity of manufacturing of PETN not allowed)
4, Condmons under Water (P&CP), 1974 Act for dlscharge of effluent:

Trade effluent 0.90 {As per Schedule-l|Recycle in scrubbing
2. |Domestic effluent|. 0.60 As per Schedule-|Soaked in soak pit
5. . Condltions under A:r (P& CP) Act, 1981 for air emissions:

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN NG, MPCE~ ~CONSENT-00006 B
{09-05-2023 02:13:45 pm) /QMS.POS_F02/00 Sass/indus-1d.59437 Page 1 of 9



7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

| e Y
35.3 Chemical
sludge from

|waste water
treatment

PUTTING INSIDE OF {cioninG IN

Kg/Annum| INCINERATOR AND
\WATER SOAKED | INCINERATOR

8. The Board reserves the fight to review, amend, suspend, revoke this consent and the
same shall be binding on‘the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
_permission from any other Government authorities.

10. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

| WMCET587e0

Maharathitra Poliition Control Board
S

ronagpas

an

TXN2304002830  |20/04/2023|Online Payment
2 15000.00 TXN2305001014 09/05/2023|0nline Payment
Copy to:

1. Sub-Regional Officer, MPCB, Nagpur I

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

 HAMUNBTEXPLOSIVES PRIVATE [IMITED/CR/UAN No,MPCE-CONSENT-0000168435/hdus-1d.89437 )
{09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 , Page 2 of 9
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SCHEDULE-]
Terms & conditions for compliance of Water Pollution Control:

As per your application, you have segregated trade effluent into weak stream &
strong stream and provided Effluent Treatment Plant (ETP) comprising of:

i) Strong COD/TDS stream of CMD - Treatment system comprising of Primary
{Primary after stmt).

ii) Weak COD/TDS stream of CMD ~ Treatment system comprising of Primary
(Coltectlon tank, Neutralization tank, Gravity settling) .

The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

(1) {pH ' . : 6.0-8.5
(2) |BOD (3 days 27°C) 30
(3) |COD : - 250
(4) |TSS 100
{5) |0il & Grease 10
{6) {TDS L N 2100

The Industry shall ensure connect]
server including separate energ:

The treated effluent shall be racycled for secondary purposes to the maximum
extent and remaining shall be diseharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way for

gardenmg / outside factory premises.

'Ly online monitoring system to the MPCB
pollution control system,

As per your application, you have provided Septic Tank followed by Soak pit for

the treatment of 0.60 CMD of sewage,

The Applicant shall operate the sewage treatment system to treat the sewage S0
as to achieve the following standards.

Suspended Solids - |Not to exceed - 100

BOD 3 days 27°C Not to exceed 30
COoD Not to exceed 250

The treated sewage shall be recycled for secondary purposes to the maximum

‘extent and remaining shall be discharged on land for gardening within premise

after confirming above standards. In no case, sewage shall find its way for

- gardening / outside factory premises.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-~1d.89437
{09-05-2023 02:13:45 pm) /QMS.PO6_F02/00

Page 3 of 9
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3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the urit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. . The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

1 Industrit Coolig,spraing in mine pits 0.00
" lor boiler feed 4 '
— 2. |Domestic purpose 0.75
3 Processing whereby water gets polluted 110
" |& pollutants are easily biodegradable '
Processing whereby water gets poliuted
4,  |&poliutants are not easily 0.00
biodegradable and are toxic
5. |Gardening | | 0.0

6. -The Applicant shall provide Specific Water Pollution contral system as per the
conditions of EP Act, 1986 and rule-made there under from time to time/
Environmental Clearance/ CREP guigelimes, -~

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-id.89437
(09-05-2023 02:13:45 pm) /QMS.POS_F02/00 Page 4 of 3
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1,

SCHEDULE-UI
Terms & conditions for compliance of Air Pollution Contr:

Il

As per your application, you have provided the Air pollution control (APC) system and
erected following stack {s) to observe the following fuel pattern:

. _ DIESEL
1 |DG Set E‘?fjé‘:ﬁ’fe 3.00 | 100 ; N.A. .
Lit/Day
. DIESEL
1 | DG Set E’j‘gggﬁ‘fe 3.00 | 100 - N.A. -
Lit/Day
Coal 100
1 N.A. Scrubber 11.00 16 5.33 TPM M/Nm?
MT/M g

- The Applicant shall provide Specific Air Pollution control equipments as per the conditions of

EP Act, 1986 and rule made there under from time to tlme/ Envaronmentai Clearance ./ CREP

guidelines.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration wel! before its life come to an end or erection of new pollution control

equipment,

The Board reserves its rights to vary all or any of the condition in the consent, if due to any

. techno!ogical improvement or otherwise: such var:ation {including the change of any control

(09-05 2023 g2: 13 45 pm) /QMS POS F02]00

Page 50f 9
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SCHEDULE-II
Details of Bank Guarantees:

FANMUNBTERPIGEIVES B

{09-05-2023 02:13:45 pm

RIVATE LIMITET . b i3 3 .
JQMS.POS_F02/00 Page 6 of §
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SCHEDULE-IV
_ General Conditions:
1.~ The Energy source for lighting purpose shall preferably be LED based

"2, The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G, Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A} insertion loss
or for meeting the ambient noise standards, whichever is on higher side, A suitable
exhaust muffler with insertion loss of 25 dB (A} shall also be provided, The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

- f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any-huisance in the surrounding area due to operation of
D.G. Set. R

h) The applicant shall comply withthe notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vige GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit-for-generator sets run with diesel.

4. The applicant shall maintain good houseKeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc, be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions ‘or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
{format can downloaded from MPCB official site).

9. . The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended. -

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities,

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof,

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No,MPCB-CONSENT-0000168835/indus-1d.89437 Page 7.0f 0
{09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 : age ! O
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13,

14,

15,

16.

17.

18.

19,

20,

21.

22.
23.

25,

26,

27.

24..

20—

You shall operate OCEMS installed for source emission round '0' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitering by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within

“48 hrs from generation.

Whenever due to-any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
poliution control equipments, the production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all

pollution control facilities installed to maintain compliance with the terms and conditions of
- the consent. In the absence, the applicant shall stop, reduce or otherwise, control
. production to abide by terms and conditions of this consent, .

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be Incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and-landfill sitefenvironment.

An inspection book shall be opened and made available to the Board’s officers during their
visit to the applicant.

You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at:the end.of the collection system with arrangement
for measuring the flow. No effluent sl admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

- Neither storm water nor discharge from other premises shall be allowed to mix with the

effluents from_the factory.
The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's Staff. The chimney(s} vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent

- conditions. The Applicant shall obtain prior consent of the Board to take steps to establish

the unit or establish any treatment and disposal system or an extension or addition thereto.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control

system. A register showing consumption of chemicals used for treatment shall he .

maintained.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-1d.89437
{09-05-2023 02:13:45 pm} /QMS.PO6_F02/00

Page 8 of §



28.

29,

30.
3L
32,

33.

34,

35.

36,

38.

37.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

The. Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

The firm shall submit to this office, the 30th day of September every year, the Environment -

Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment {Protection) (second Amendment) Rules, 1992,

You should monitor effluent quality, stack emissions and ambient air quality

- monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL

Accredited agency once in every year and submit report to Sub Regional Officer.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any

- technological improvement or otherwise such variation (including the change of any control -

equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
hehalf.

You shail obtain necessary prior permission for providing additional control equipment with

. hecessary specifications and operation thereof or alteration or shall ensure replacement of

pollution control system or its parts after expiry of its expected life as .defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

You shall strictly comply with the Water {P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986-and industry specific standard under EP Rules 1986

chzgov.in).

which are available on MPCB website -

You shall create the Environmental-Cel
Chemist for looking after day-to-day activities related to compliance of CCA.

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Blo Medical

I,

" Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of

Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-iV by
30th june of every year

You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year :

This certificate is digitally & electronically signed.

pRointing an Environmental Engineer and

637
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h IMIS 1D 1 72613000
industry Na'me} Chamundi Explosive Pvt. Lid.

Add’ress £ S'No, 140-141 VILLAGE TURAGONDI, Tai..Hli_\i.GNA, Dist. Nagpur

Pincode : 441110 '

Category : Red (SSI)

Email ; safetyfuse@chamundiexplosives.com

Phone.: 9823253857

| Visit-Scheduled On : 20/07/2024

Last date of visit ; 29/07/2924

Visited by : Shri: Vinod Shukla(FO-Nagpur I}

Visited-On© ]

Visited Industry on :29/07/2024
Emall Address of Unit ;safetyfuse@chamundiexplosives.com

| Telephone Number of Unit :9823253857

_Siting;g_}:itgif‘-” :
' . ‘Siting‘-Cr-iﬁeréé :‘No
‘Location

. Notiﬁ'ed Industrial area : No

Detall : Grampanchayat

P}anning Authority : Grampanchayat
Visit For

Visit For : Surprise Applied For ; Other

: Previous Consent Detalh. -~ .

Consent UAN No. Date ) Valldity Capital Investment Verified By

MPCB-CONSENT-0000168835 ' 09-05-2023 . 30-08-2028

2

i 400,80 i CACertificate
T 5 .

‘Chamundi Explosive Pvt, Ltd, : . Page-1of 5



ts EC Applicable ; No

Product Name
Safety fuse

Micro Cord

¥ Source of water :
| 1) Surface

Deviation in:

Effluent : No
E Sewage : No ‘

I Treatment System

Primary :

Secondary .
- Tertiary :

Advanced ;

- Industrial Purpose

: ETP Capacity s 1.5

Chamundi Explosive Pvi. Ltd.

Praduction Detalls .

Quantity(As consent)

37000060

L 3240

| Surface Detall ; Well/Bore well watar
I Authority Parmission : CENTRAL GROUND WATER

¢ Water Consumption : No

o Generatlon in m3/day‘

Waste Water Managemant

Whether industrial effluent generated ; Yes:

a) ind. Effluent Generation (in CMD): 0.90

o
Unit{As consent} Quantity(Actual} . Unit{Actual) Operational.lssue
Mtrs/Y 0 ¢ Mirs/Y L No
© Kg/Day .0 . Kg/bay { No
é
i
oo §
i
i
{
© Whether Domestical effluent generated : Yes
‘Industrial
aa— ) Domestic. Gardening
" Process . Cooling
| Asperconsent | 080 ¢ © 060 o :
| LT :
Actual ¢ ! ¢ (.60 i 0
Industrial Domastic :
Primary Settling/Sedimentation ; Septic Tank & Soak it i
E | P
! - - : ;
; i
{ ] {

Page 2 of 5



640

- b) Segregation : No

¢t hosal:tand for Gardening

§ Land available in acres : 9.88

. Domaestic Purpose
- a) Generation (in CMD) : 0,60

' b) Disposal : Land for Gardening

. Detaff : NA

L - - o

Previous JVS Records (Water): .

Sr, No, Unique id Barcode Number

Ar Pollution Aspect
1) Dgtaﬁs of emission ; No

Fuel

#  Source Name

Record not found.

2) Differential in existing source of emission : No

\“ " VS sample collection {Air)

1 JVS sample collected for Alr: No

Barcode Number

Sr.No.  Uniqueid -
| Non Hezaross Wasts Ganeration
Difference in exiting waste generation : No

| Any specific:Conditions:

"Chamundi Explosive Pvt, Ltd.

Land available in acres : 9.88
JVS sample collaction (Water)
. jV&'sample collected for Water : No

Fuel Quantity .

Difference in exiting waste geﬁeration : No

; STP Capacity : 0

- Sample Type  Sample Subtype Payment Status COA.Generated

Fusl Confnol\?ﬁqulpment

Unit installed Stack Height{mtrs)

Operational issue

3

Detail : na i

- Sample Type ° Sample Subtype - PaymentStatus  COA.Generated °

Page 3 of 5
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Condition Compliance

Consent 5

Directions

Environmént Clearance
. h_'Any NGT/ Court order

Bank Guarantee

BG limposed :

Ramark

Whether any deviation waste generation & disposal (less/

#  Statutory Submissions  Einancial Year  Within Time
more. }

. Record not found.

Penal Charges

Penal Charges : No

| OCEMS

Is Mandatory : Not Marndatory Detalf ;

Connected to MPCB server : No o ' Detail ; NA

Grean Coverage

| Green Coverage : No

Detal}

Any Spesific Gbssrvation

Any Specific Observation : Carried out vislt as per instruction from RO to get present status of the Industry. Hon'bie NGT has passed an order dtd
8/7/2024 in-OA No.770/2024 regarding News item titled “Six killed in explosion at firecracker unit near Nagpur* appearing In the Hindu dtd
13/6/2024. + Eartier Board had issued Closure Directlon to the Industry on 14/06/2024 with the direction to disconnect electric supply by
competent authority. Thereafter, Board has Issued conditional restoration of electric supply order on 01/07/2024 for safety & security purpose of
the unit. « During visit, electric supply of the unit was found restored, Authority informed that supply was restored on 03/07/2024. « During visit,
no any manufacturing activity found in progress in micro cord, safety fuse & gun powder sections, incinerator Is also found not in operation.

- Presently material stock of gun powder for use is in buliding no. 14 - 680 Kg, building no. 22 - 980 Kg, bullding no. 30 - 120 Kg, building ne, 31 -
800 Kg. Stack of gun powder for sale is in building no. 20 - 1892 Kg, building no. 28 - 1320 Kg. Material stock of micro cord in building no, 17 -
8577 Kg, building no. 4¢ - 12952 Kg & material stock of safety fuse In bullding no. 26 - 967676 Kg. + Bumed machineries & equipment's In micro
cord section and collapsed concrete slab portion found in as it is condition after incidence. » Authority is utifizing electricity for lighting In plant
periphery, for office & water motor pump only. They have 3 nos. of water storagé tank of capacity 5000 Liter, 1000 Liter, & 500 Liter, * PP has not
obtained restart direction from PESQ department tilf date. Photographs attached. Submitted please, )

) Previous legal action detad

Chamundi Explosive Pvt. Ltd. Page 4 of 5



Sr. No. "~ Legal Action Details Legal Direction/Notice Detalls
i ;
’ i Closure Direction §
1‘ e . MPCB-LEGAL_ACTIONS-130624043 i Qutward No:MPCB/CD/2406140002 :
; Initiated By:Shri, Vined Shukia{FO-Nagpur 11} ¢ Issued By:Hema Deshpande(RO-Nagpur) :
: ¢ Issued On:14/06/2024 ‘
P , ‘ ! Restart Request :
2 . MPCB-LEGAL_ACTIONS-130624043 { Outward No:MPCB/RESTART/2407010001
: Initlated By:Shri. Vinod Shukla{FO-Nagpur i) ¢ Issued By:Hema Deshpande(RO-Nagpur) ¢

Issued On:02/07/2024

o . - v - et e e w0 —— . . —— - —-—

Whether onit compffed -~ - . 77 T

| Whether unit comptied : Yes

_ Chamundi Explosive Pvt. Ltd, : Page 5 0f 5
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i Magar, Near Water Tank, Nagpur - 440 022

FORM EE
Report of Fatal Accident

To,
Sir,

Hiave the honour to-submir fhe following report ofan accidem

- which occured on 13/06/3024 1n the Factory Premises of Company deieils of premises

B

andwhichresulted in the death of the warkman by name Ku. Rupali@
it D Kisan Modare whose particulars are giveg i the stalement annexed
herewith

2. The circumstanges attendiny the death-of the-workman waereasunder :

[alTime of Acgident = At 100 PM.

by Place where thedceieent ocoured » ' Chamundi Explosive Py,
Factory at Suarvey 50.128-129

- Village Dlaman [Turagoendi]
Tah. Hingna , Dis. Nagpur
Maharashtra -440023

atthe time - andworking in the Factory
where manufacturing of
E}cp}osiveébmt-,&uddeﬁ:%y blast
oceuredinthe working
premisesand therehy deceased
and other 8 labours died in the
said blast on 13/06/7024

[Ehmanner iin~whieﬁﬁecea&ed:w&mn;ﬁayee&;: ' Deceased was Labanr

[d} cause of the accident Dueto Blast in the working

. ' premises-of Factory
[e] Any otherrelevant particutars

The Chamundi Explosive Pyr. Led. a"ﬁarsad..dem:ise*ﬂfkmRupaii;@ Peanjali Do
Kisan Modare and asper directives of Goverament of Maharashtra and other
authorites the Company paid Rs. 25,060,008 {Twenty Five Lakh | whichwas
handover o tic legad ejrs of deceased Rupali@) Prajnativide {1ID.D, no.
000039 ameunting to Rs, 900,806/ 2] D.D. ne, 000040 amounting to Rs.
9,00,600{3{BD no. 000038 Rs.7,00,600/- ali dated 28/06/2024 drawn on Bank of
India, Rara Pratap Nagar. Nagpur byway of Cczmpensaﬁ@nrdimcﬂy . o

1070712024

© Manufacturers of Safety-Fuse &fwiﬁagfer
Dot e f%?éi:ﬁé??ﬁiiﬁiif%ﬁfﬁ% NAGPUR, Ph. 70301 48332

*
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Laxmi Nagar, Near Watsr Tank, Nagpur - 448 022

FORMETR
. Reportof Faral Accident
To,
Sir,

Thavethe honour te:sttbmit the

which occured on I;?ﬁ%ﬁ@zl inthe Factory Premisesof Company

of Factory and wi sh
0 Vanraj Pagi whtise particulars

2.
fa]Time of Aceidene -

[b] Place whergthe aceieert ocgured -

felmanner in which doceased was employeed :
dtthe time

;

!

i

1} cause of the zecident

[e}Any other releyant particulars

LR

restited inthe death of the workiman by name K.,
are givenin the Statement annexed Loy

- st
) . B - g
| CIN - U24292MK1 SBTPTCO42194 |

184
(WA

following seport ofan accident
details of promises

Thezireumstances attending the deatlyof the workmyy were asunder ;

ALL00 PAL

Chamundi Explosive Pve. id,
F acioryat Survey no, [28-129
Village Dhamana [Tumgondi]
‘Tah, Hingna , Distt Nagpur
Maharashteg ~A40023

and working in the Factory
where manufacuring of
Ex:p!-asiveibutsr.sddcﬂly blast
occuredinthe working
premisesand thereby deceased
and other® frhours died in the

-said blast og 13/06/2024

Due to Blastinthe working
premises of Factory

iseof Shraddha Do Vanra] Patitand

asper di rectives.afﬁiwasnmm. of Mahm:ashtm.&ndother-amhQrites sthe Company patd

Rs. 25,00,800/~ [Prventy Five Laky i
deceased Shraddhia vide [HD.D, neo,
D.B. no. 060042 amountivg to Rs,

Cgmpensation.dixwﬁy;

=+ NAGPUR

DATE:  .10/0712024

Manufacturers of Safety-Fuse & Gun ifg;&r
T 1 230, Lapemd Nag: -,v&ear?ﬁazer”i’ahk,&agpuw 40022 .
: fﬁ#ﬁ%ﬁhamnﬁ%ﬁﬁmva& Read), Dist, NAGPUR. Phu 70301 458323

Regd. Office
. Plant

which was bandoverto the legal heirs.of
600841 AMOunting to Rs.
9,00,000{3] DD na.
dated 28/06/2024 drawnion Bark of India - Rana Pratap Nagar,

9,80,000- [2]
Rs. 7,606,000/ a1
Nagpur by way of

400843
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FORMEE

.  Reportol Patat Aceident

To,

Sit,

, Fhave the honour in sbmit the followi ngreportof an necident

which occured on 136/2024 1 the Factory Premises of Com pany detils of premises
of Fuctory aud whizhresudted in the desnh of the workmatt by name Ku, Vaishali Dio.
Amandrae Shirsagar  whose particalars are giveninthe statenrent annexed herewith

2 The-circumstances attending the death of theworkman were asunder

-3 [ Time of Aceident. - . ACEOOBM.
[b] Place where the sieetesnt aconsed - Chamundi Explosive Put id:
' Factory at Survey 1o, 128-129
; Viltage Dhamana [Turagondi]
3 Tah. Hingna,, Distt. Nagpur
_ Maharashtra ~440023

felmanner ivwhich deceased wasemplovesd : Decensed was Laboyr
 atthethme : and working in the Factory

where manufacturing of
Explosive bt suddenty blasy
oetured irthe working
premises.and theteby deceased
and other® labours died in the
saidblast on 13/06/2024

1d} cause oftheaceident . DuetoBla stin the wo rkin o
premises of Factory
fel Any otherrelevant particilngs
The Chemundi Explosive Pyt Lid, after-cad demissof Ku. Vaishali Do Anandpao,

' {‘)nj\;« Shirsagar andasper ditetives of Government of Muhatashira and etherauthorites_the
iy 17 Company paid Rs. 25,00,800/ [Thventy Five Lakh | whichwas bandoverto the
i fegal heirs of decensed Ku, Vaishali Do Amandrao Shirsagar  vide B, vo.
IR IO, 1950035 amounting to Rs. 900,000 (2] D.D. no. 600036 amounting to Rs,

TR0 0N 9.60,0003] DB na. G00032 Rs.7,00,600/ alf dated 28/06/2024 drawn on Bark of
India, Rana Pratap Nagar, Nagpar by way af Compensation.direcly , o
marelS s oo erpLoESTT S
DATE:  10/772004 » For CHAMUS R »

Manufacturers of Safety-Fuse & Gun .Pﬂ:&fiar
: @ o 210, LaxmiNagar, Near Witer Tank, Nagpur -440-022 o
Py TR iy é‘uamn*i?ﬁi;f&:;iéiii? Biet NAGPUR, Ph. 70301 48333
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| N« UzazgammtasTeTCC
210, Laxmi Nagar, Mexw Water Tank, Nagpur - 440 (92
FORMEE
Report of Fata) Accident
To, ‘
S,
- Thavethe honourto submit the following report of anaccident
. which ocoured on 13/06/3574 in the Factory Premises of Company details of premises
of Factory and which resubted in the death of e workman by nanye Dansa St
FulanshaMaraskolhe whose particulars ags giﬁf&ﬂ.isnfthe;siﬁte-meutanncxed herewith
2. | m:.cirf:nm5&.&‘1&3&&11&11&:?1}};’{11{: death ef theworkman wene asunders
[l Time of Aceidert - AL 00 PM.
{‘&} Place where the accieentoceured : o Chamund; Explosive Py i,
Factory at Survey no,128- g
Village Dhamana {Turagondij -
Tah. Hingna , Disyt Nagpur
Malwarashtea -440023
‘ {elmannerin wﬁ-i-é&deéeasfﬁ%&emp?’oyeﬁd: Deceased was Labour
- atthe time andworking in the Factory
where manufacturing of
Explosive bt suddenly blasy
oceuredinthe work; ng
premisesand thereby decensed
- andother8 labours dicd fmthe
said blagt on | 3/06/2024
[d¥cavse of the aceident - ‘ Dueto Blastin e working
_ , S premisesof Factory
el Any other refevant particufag
TheChamundi Explosive Py, Etd. afier sad dzm%séoi’-Dansn-Paiansn&a Maraskothe
.and.‘aspendimcﬁme&ef@s&'enmmn of Maimashtmmad‘eﬁzerauﬁherites sthe Company
paid Rs. 25,00,000/- {Dwenty Five Lath I whichsvashandovertg the legal heirg
. of deecused Pansu vide HD.D. we. 000048 amounting to Rs.9,00,0087. |
DI no. 000847 anrounting fo Rs, 9,;0{;},9{}'&}33@;8 ho. tﬁfﬁfﬁﬁéﬁﬁsﬁ;@ﬁ,ﬁﬁﬁ?« all
dated 28/06/2024 drawnon Bank of Tdia, Rana PratapN:’agar,Nawpur by way of
Compensation directly, : ES VT, LN
Trn. - DATE: 10672024 Far Ly (g™ A
! ‘ ki HERAEER
LIS omERhL MR

i “*-'\w—w;;&q T e . | _ - .‘
= f;f wos - Manufacturers of Safety-Fuse & Gun F*ggzd.er_ | .
RS M Bemad Pies I Laxmit Nagar, N ,zr'wme'r’tank,)\i’a‘gpm-wﬁ Q22 v N
ﬁ;%% Ofice ;-ﬁﬁ‘i’ﬁﬂaﬁnﬁm&mw}, Dist. NAGPUR, Ph.: 70304 42323 o

T e . . . D S U



ilipF

iy

L

FEY

Gt

£

'@\é

[N

gy, T,

ST Y e anfor
Py a9l

28 /06 /2024 K4S
agrard § U B uﬁﬁm g <a arst
e{izn qT 26

Lgv

4 o fReid
AT o &1

)




v{‘-.f;

S R S T L P T TR R AR VE RN

e ER1E

H
H

Y SR

- AET R

L R PN

i




680

A —

2) TP 1306 /2024 0 U1 BUA oY TORBIEE OE gIA]

Bl W 9w ARl A Bul 98 BMER BGL

| e R Rraed sl T gy B e s o
e B s e gelren Rrarer gEmd 99 S

3 W AR YO TgEEd GeaeT UOIR 9d aREARIGEH

- 4)' g BSFAY BT BUAl o SRILgeY SHfor HAG T+ 99

e EE Bl U@l Niaes] gaerdr UdaRiE STER wHR

it 2500000 /— (derdg ) T AT el e @i

IR WINEe ) TRl (F—a Raamed |imar = ol
Rt Frge e Sy B seRaer @i e A e &

N - ARl HTOE EEH WUl A9 (Bt RS IO SEW oY O o

arrof] qof HRoATE TR S,



_ | 681

5)  BUF SRREEX W W gEE " WY WIE oty gy

BRI ANERIeR 99 26 9§ O GO WIS W geTET Bgae]

TR Wd ARERRT HgH GET AWM 25,00,000 /— (YeRpH GHAE
ARG BYY) QTR o P e & 25,00,000/— (GIIRT TG
- "6@) et werm g e H‘E\.i'cn‘*ilcﬂi Reer ome. 3 ‘»:?rﬂ?ﬁ AT
oA S9N ﬁ;m TRl o, Rl e ¥ woiN wrde

&) 900,000/~ (WY W TRE) = FHE mé GG 78274403

fAe 28,/08 /2024 °1 99 % SRIYT, OIHATTTR T YR

9) 900,000/~ (Fm 7 @) o A T S 30275162

faie 28/06 /2024, 77 4% @ife SR, TONGETTR Qe AR
F)  7,00,000/~ (FUY AT ARG AT AT SE THIG 11674433

fasifes 28 /06 /2024 =T 9SG ¥, AUTIEITR 9FF TR

= 3T



682
— 45 —

6) W U YUYTHIER ¥ W gRedr @ qel g HiE WIaR Sy
oy Reder g teaesiew yade orlits s wud 9
TRRgEy, TSR SNl PIURE eed-aeTag ARy BImE!

oo

TR I el HRTOMR I,

. RefE28 /06 /2024 ' “‘&@“f
freterog /0 ’ B
S | H et
a1 W Rl 28/06/2024 IS0 ARTR Y TR
PNUAT ST SR A feer AT BEE g 6 A Ay
urdel o HIE AU AT FHIET gl AT O SRR 3T

& vfemeSt o sl

o

- SAGNGL -  aRR SR @%af) EZIAE {\ {1
i - WRERY _})Jfﬂ«w{irf e fj

M- e2606u849 13 %g{@ﬂ* X




R BRANGH v
KA

TRIEN
L

72

-

Z2
A BIDIOTRAEY

SPUR24

SASE
o s

LA

LLO00830 80

#e

wQO00LA

P
K

BAMA PRA

Iy

o

FENH

So Lo

Pt
L30T

E

s ut -EE‘

PODREOTVE

b

ur 22

LizAl)

2

PG

g

B, 8, M

[t

NAGPOR-

.

RO, AR

———s ey

i

RANA PRATAR!
RGRUR-AT

IFEGCONETBE

&
¥

BRI -

5

}
E
!

O &
!
k-

}

i |

.
%I

w5
L0

‘g'ii
A
i
24

sy

Ged

)
A b
TA

IND

o
%
¥

ey
o]

i

T For BANE OF 1
3

I
¥
&y

at

A

e
0
W
TE
¥

¥ pad pwu» =
A
*oE
o4 o
= ﬂ..
e X

&

g
¥

%v

1
s

24
R

Ty
.4 %3

-

4

B
I R

s

=

v

LA

A

e b e
I ‘ﬁ_"é‘z

WL AR

4.

g
!

)

ik

LEOD 30105

#0000 L e



z Al - - A XS >
11, 3%3@§3U§ = Sy {_}22

Ref. No. 09/JSK/155 ‘ - S - 2C.0ER0Y
~ fven ; Telegamsy sreaseRy

Ta‘w:%a'rq% §3-08-303Y mmmw‘m A7 ETET QT FRERE

o7 ] FCATE | .

S ¢3-06-20%9 TAT VLT SN GUEAAEY S e HY HIARl T
g mHeY T T g AT e GFRE HoATe e A AT TRARHe
gRaRETe o aF A1 G S . ' “

mwmmm@a FROAT Il HIE.

wrd - A
‘ . . m , .




.

685

(

kY

i e

‘ St FerE Ry qg'z%é»—,'«: et gy i ander oL, vl va g
S 4
£ mfn* iaauam:e of.a duplicate pses

. { : #ategﬂ’ :
S i, :@ﬁ&%w&g}f{a@{%}aﬁ.; Y
S0 v s awn&xsga quu,u;q : : :

namaanda. Hogln h& ey exﬁaﬂth{m*‘ T, : - ) S
R ﬁ%gi’w‘f% SUE BN S5 mwwﬁmgpﬁ = e ‘ . _ ‘ J

Acmgyrm A b am.e_..ua....m,,_m,_ prab

m e, mmer - of the-slmgue beforehanang ovs;

.y M;ggeymem‘fé“en [}gg%g‘ Lenpficiang.. .,

-
i B I Y S -
z, B
e W
S e o SSE s TI S Crvs greepsm | Tiis s
. i .
H ¥
oanc il ¢ me . P P
[ R B ToeT o esledaeighdagl T T S g ey gt - <
. S wnoLe N
e cwar OW  BEESSISIRSERgL }
- S B O
b AT
. © Taand ; o AR A s — s w i PR
Lt T ans ¢ T e R T T bt e e 4 by B o edaend e >t s S -
. «




T INFORMATION

i

| Ertities seaking A

HNIT g W S §, weiee ar sl W el SRRty
ST AL W w1 S e H REieesl O Bl seefiy
Ty ¥ T WarE Bl

T8 SUX 97 W i ou By weelwe vhe E AT
srragw waetRw ¥ O aeafeE e aey o w g w=@R

F ToETy NN A WNH T R Sy R T P 8
T W W WRRLGEL o in, W swmes i T
Nt "Ts*’i&ﬁ'(g‘?ﬁ*a" i '
et 10 ) O AR ST ey SR T
wrart T Bl W el sraiiend e s o #
g WA g b
CuR % e sove S R 84T Sl sk @y
R HaH W o ¥ & AT Wy i s w0y
wasRew W I v A ¥ e g i e
AR s rle g W dvda aty
AT B R T A R AR Y R e §
W padfgaris progtof thentity, net of shizership or date of Uirdh (DOBLDOB
et ayRTRAbon S st spaciiold it

e et £

“iress ghould beupdated in
ABVEG I, f greaiment for Ay,
nadss you aval of v sl and Nane

gortast b

£ 1 et In A

durg nfle
ST NOE

567 arg obfigalad o seak Songend

o
g




i

GIRIEE
ﬁ-’ﬁ'z *

~7/—

A
LAt el

| CIN - U24292MH1987PTCO 42194 |

;o * g H b1
U PR W 4 4 3
LR w I =3 40, ]

s

¥z 01

RN
Tf"::i,,.-'. T 1
AT B R

3

f ! hd : ’ ‘ 4 ,‘“- “Iﬁ' A
210, Laxmi Nagar, Near Water Tank, Nagpur - 440 822

FORMEFE

Report of Faggy Accident
To,
Sir,

Lhave the honourto submit the following feport of an aceident

- which occured og 1 3706/2024 in the Factory Premisesof Compuny details of premises

of Factory and which resufted in the deatlrof the workman by pame Ko, Monati by
Shankar Atonce . whose particulars are givenin the statement anpexed herewith

2. ‘Thex:iremmt&mesa:mzxd:‘ingzhe:demh of theworkman wereasunder-

{8l Time of Aceident s - ALT:00PM,

[b] Placewhere the aecicent ocenred - Chamundi Explosive Pvr, td,
' : Factory at Survey ne.128-129
Village Dhamang [Turagordi]
Tah. Hingna , Digy, Nagpur
Maharashio, ~440023

lmanrier in whicts deceased was e ployeed : Deceased was Labogr
atthe time and working in the Factory
: ' whete monefocturing of
Explosive but Suddentyblast
oceured jn the working
premisesand ticreby decegsed
and other € lahourg died in the
said blast on 13/ 06/2024

[d] cause of the accident Dueto Blast in the working
‘ . presises of Fuctary
[l Any other relevant particulars

The Chamundi Explosive Pyt Ltd. afler snd demise of Ku, Monali p/y Shankar
Adone  and asper directives.of Government of Maharashira and-other authorites the
~OMpany paid Rs. H,Qﬁjﬂﬂii}?».fi-‘wemy Five Lakh Dwehichwag handovertq the
legal heirs of deceased Ku, Monali Dfe Shankar Alone  vide [11D.D. e,
800627 amounting to Rs, 9,600,000/ [2] BB, ne. 008428 AmMOURLng to Ry,
9:,&&;@01}'[3:}1}23 1o, 000822 Rs.7,00,000% an dated 28/06/2024 drawn an Bank of
India, Rana Pratap Nagar, Nagpur by way of Compensation direetly ,

Manufacturers of Safety-Fuse & Gun Pc;wg:i:e;r
RB d fﬁce : 240, Lawmt Nagan ﬁear%ter"raﬁk, .!.ﬁa{._gp_u:g w&;ﬁ Ggﬁ:ﬁm o
Pam Yill, Bhamnz (hmravali Road), Dist, NasPlR. v 70301 483
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10, Laxmi Magar. Near Wathr Tank, Nagpur - 430 022

FORMEE
Report of Fatal Accident

To,
Sir,

| GIN - G24202MH1987PT

Thavethe honour to submit e following report of an sceidont
which.occuredon 1320672024 in the Factory Premiises of Company details of premises
of Factory andwhich resufted inthe death of the wotkmar by narue Ku. Pranjali o
ShrikantFalke whoseparticatars ars given in the statement annexed herewith

2

[a)Time of Aceident 5 | At OOBM.

[b] Place where the accieent scsured -

The clscumsiances attendin gthe deathrof the workman were as-under s

Chamundi Explosive Pvi. jid.

Co4z194

Factory at Survey no,128-129
Village Dhamana {Tamagondi]
Tah. Hingna , Dist, Nagpur

Mabarashtra -440023
elmanner in which deceased was employeed : Deceased was Laboyr

where manufacturing of

and working in the Factory

Explosive but suddenly blast

occured inthe working

premisesand thereby deceased
and other 8 labours died in the

said blast on 1370672024

{d] cause of the weident

premises of Faciory

fe] Any other relevant parficutars

Bueto Blastin the working

Falke and asper directivesof Government of Maharashtra-and other authories Ahe
Company paid Rs, 25,50,0007- [Twenty Five Lakh Iwhich was handoverto the

legal heirs of decoased Ka, Pranjati Déo Shrikant Falke vide {110.D. no,
(00830 amounting to Rs. 9,060,800/ (2 BB, ne. 800020 amounting to Ry,

9.80,000(31DD no, 00031 R$.7,00,000/4- all dated 28/06/2024 dravn on Bank of

India, Rana Pratap Nagat, Nagpur by way of Compensation directly .

acturers of Safety-Fuse & Gun Powder
/2 4Laxen Nagar, Near Water Tank, Nagpur -840:022
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FORM EE

Report of Fatal Accident

To.

’whicié occaredon
of Factory
M

3/06/2024.in the Faciory Py

arChaware ! whose particalars are

2
?{a}'l”unequzet:identg :

-

tb] Place wherethe Accicent-oceured

»
.

felmanner in which deceased wasemployeed
atthe time

{d}cause of ﬁze-.ac:ciﬁemt_

el Any otherredevant particnlas

BER

| CIN - U24292MH188TPT

LR
i vd

| Thavethe honoyr t0 subnm thefollowingrepon ofan accident
emises-of Company
and w&f;;i} resulted inthe death of'the workman by name

details-of promises
Pramod Sto

gitven irthestatement unnesed Lerewith

The circumstances attending the deathy ofthewarkman were as under H

At 1:00 P,

Chamundi Explosive Pet g,
Factoryat Survey no.128-129.
Villape Dhamana [Turagendi}
Tah, Hingna, Disy, Nagpur
Maharashira 440023

Deceased was Labour

and working in the Factory
where mannfzeturing of
Explosiveby suddenty bilast
oceared in the working
bremisesand thereby degensed
andother 8 labours died in the
saidblast on 13/06/2004

Dueto Blastin the working
premisesof Factory

The Chamundi Explosive Pyt Lid. afier sad demise of Pramod Murlidhar Chaware
andasper directives of Gevernment of Mahueushira and ofher authorites, the Co mpany

paid Rs. 23,00,0007-
of dﬁemggx; Pramod

Flventy Five

Lakh Fwhich was handoverty the legat heirs
vide {HD.D, no., 000044 amounting to Rs. 9,060,006/

2

B.D. ne. 600043 amounting fo Rs, %,00,000{3PD no. 000045 Rs.7,00,000/ all
dated 28/06/2024 drawn.on Bank of India Rana Pratap Nagar., Nagpur by wayof

Compensation dircetly .
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210, Laxmi Nagar, Near Waler Tank. Na

- NAGPUR

L CIN - U2422VH1987P TGO 42 104
- gpur - 440 022
FORMEE
Report of Tatal Accident
To, ‘
Thave the honourto submit the fellowingrepont of anaccidens

which occured on 13406/2624 in the Factory Premisesof Company details of prewises

ef Factory and whichresalied in the death ofthe workman by name Panpatal Sio
Rekhlal Bandewar whoseparticularsare given in the statement annesed herewith

Z ' '?Eh&n}erae@wnszﬂnces».aﬁe1idh:rgﬂmdieath of thie workman were asunder:
fallime of Aceident - . ALTDOPM,

[b] Place where the acoiesnt scenred - ChamundiExplosive Py, lid,
Factory at Survey 10.128-129
Village Dhamana {Turagondi]
Tal. Hingna , Dist. Nagpur
Maharashtra ~440023

felmanner in-wriely d@éas&&wﬁsemmeyeed : Deceased was Labour

atthe time and working in the Factory
whete manefactwing of
E..*cp!Qsix'-.e‘:but.sud.d;emy'b}a’st
Gteuredin the working
premisesand thereby deceased
andother8 labours died in the
said blast on 13/06/2024

[d] cause of the accident - DuetoBlastin the working
‘ premisesof Factory

- {elAny other relevant particulars

The Chamundi Explosive Pvt. Lid: after sad demise-of Pannalal §/o Rekhial
Bandewar zmd.vasprerrdiirecﬁeﬁe&@fﬁmfmmenf. of Makasashtm.randfﬂmer'anthﬁﬁtes
e Company paid Rs. 25,600,000/ {Teenty Five Lakh I whichwas bandoverty
the legal heirs of deceased Pannatal Sto Rekhilal Bandewar vide [1}D.D; po,
000024 amounting to Rs, 9,060,800/ 12} D.D. no. 868033 amounfing to Ry,
9,48,00 03100 mo. 000034 Rs.7,88,000/- all dated 28/06/2024 drawn on Bank of
India, Rana Pratap Na gar, Nagpur by way of Compensation directly ,
. For CREMURDE EXPhﬁﬁtm'ﬂ‘

DATE:  10/07/2624

Manufacturers of Safety-Fuse & Gun P‘maider
Regd Office + 210, Laxmi Nagar, Near Water T k Nagpur -420.022
'#Ré?g Office : %ﬁ‘éﬁm??i&'&?m?adi Dist HAGPUR. Pr. 76301 48333
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ani Nagan Near Water Tank, Nagput - 440 022

FORNMEE
_ Reportof Fatat Accidlent
To,
Sir, , :

Fhave the honour to submiit thie ToBowing report of an accident
which oceared an 130672024 in'the Factory Premises of Company details-of premises
of Factory and whichresulted in the deathrof the workagan by name Ku, Shital Blo
Ashish Chatap. whose particalars are given i the stetement annexed b crewith

2. Th ecirtumsiances atending the death of the wor kman were as under 1
falTime of Aecident AL 160 PM.

[} Place wherethe accicent oceured : Chamundi Explosive Pvr_id,
Faetory at Survey no.128-129
Village Dhamana [Turagondi]
Tah. Hingna, Disit. Nagpur
Maltarashts ~440623

{clmanner in "evlﬁﬁch.decease‘dfwas:empiayeed': - Deceasad was Labogr

atthe time and working inthe Factory
where manufacturing of
Explosivebut suddenly blast
occured in the working
premises and thereby deceased
and other8 lebows died jnthe
said blast on 13/06/2024

- [d] cause of the accident : DuetoBlast in the wo tking
presuses.of Factory
[e] Any otherrelevant particutars

The Chamundt ExplostvePvi. Lid_ aficy sad demise of Ku. Shital BloAshish Chatap

and asper directivesof Government of Maharashiraand.ather authorites Ahe Company

paid Rs. 25,068,000/~ [Pwenty Five Lakh ] which was ‘handoverto the legal heirs

of deccased Ku. Shital Do Ashish Chatap vide {1}D.D. no. 008026 amounting

to Rs. 9,60,8007- 2] B.D. no. 000433 ameunting to Rs, 9,0 LBOO DD 1o,

800025 Rs.7,00,0097- a1 duted 28/06/2024 drawn on Barnk of Indta, Rana Pratap
Nagar, Nagpur by way of Compensation directly ESENT.L

PLOB

, . frar GHARUNDIEY
NAGPUR :

Manufacturers of SafetyFuse & Gun Powder

46, Water Yank, B T 440 022
Regd. Office 1 210, LaxmiNagar, Near Water ‘{a‘nk‘,l_‘ia,gmf 22
I;;g:: + VI, Bamna fAmravati Road); Dist. WAGPUR. Ph. 76501 48353

| G - U242027UHI9BTPTCO42194 | |
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UNITED INDIA INSURANCE COMPANY LIMITED

e 18, AMBICA HOUSE DHARAMPETH EXTENSION, SHANKAR NAGAR SQUARE NAGPUR, MAHARASTRA
< DO 2 NAGPUR - 440010 MAHARASHTRA
PHONE {(0712) 2248975 FAX: EMAIL:

5,
i

UNITED BHARAT LAGHU UDYAM SURAKSHA POLICY
POLICY NO.:2302001123P116173975
Ul NT IRDAN545RP0012V01202021

PERIOD OF INSURANCE
From 00:00 Hrs or 07/03/2024
To Midnight of 06/03/2025

Insured
M/s CHAMUNDI EXPLOSIVES PRIVATE LIMITED
210, LAXM] NAGAR NEAR WATER TANKS , NORTH AMBAZARI ROAD
440022
NAGPUR -
MAHARASHTRA

PROVINCIAL INSURANCE BROKING PVT,
Agent Name t

* LID.
Agent Code : BRC0O000881
Mobile/Landline Number/Email 1 9552573123 1 (712) 6665521
l

The genuineness of the policy can be verifled through "Vertfy Your Polley” iink at wwww.uile.codn,

For any Information, Service Requests, Claim intimation and Grievances please write to 230200@uiic.co.in

Dawnioad Cuntomer App( wewr ulle catn}. REGD. & HEAD OFFICE, 24, WHITES ROAD, CHENNAI - 800014,
Wabsite: hitpi/foseee plle co ta

Prmted By : SWA28233 @ 05/03/2024 12:26:10 PM
i

This document is digitally signed

Signer: KALAIVENI SUBFY(\
: Date: Tue, Mar 5, 2024 12: 25 j
1714 : Location: United Indla Insur:

ST
Company Ltd
Rsason: Sianina Pallev for IR



POLICY NO.:2302001123P1 76?
UIN. { RDA N545RPOO 12V072020217

UNITED BHARAT LAGHU UDYAM SURAKSHA POLICY

SCHEDULE
oticy No, [2302001123P116173875 [Prav. Pot. No. [281100112210000458
‘ame Or Insured M/s CHAMUNDI EXPLOSIVES PRIVATE LIMITED / 23300401411
at.(0) Fax [ [Toi.(R) Moniie] 9823010721
usiness/Occupstlon None Ermall safetyfuseiﬁv‘chamundsexp?oslves.com
ariod of lnsurance [From 100:00 Hrs or 07/03/2024 [Te Mianight or 05/03/2025
SO-INSURANCE DETAILS:
JIIC 230200 : 100%
Risics Coveraed Sum Insurea (?)
lontents 65,000,000.00
Add-0On Cover tmit
lewris Remsowval Upto 10% of clzaim amount
ccidental Damage 365000000
Motat Basic Premium: ; 183,750.94
Totet Aggon Premium: i 0.00
Net Premium:! i §8,938.00
CGST(9%): 8,904.04
SGST(956): 8,904.00
Stamp Duty! 1.00
Totai: 1186,746.00
Rece!pt No: 10123020023118184688
Recelpt Data: 05/03/2024]
ramp Duty Appiteabiiity | No Agency/Broker Code: BRCOCGODEA1
PROVINCIAL INSURANCE
BROKING PVT, LTD.
BDIS Code:
A. RAMANT BD28073

Jeductibie

53¢ of claim amount suhfect to & mintmum of:\; 10.000/- for each & every claim

‘errorism decuctible

Industrial r!sks)

| ndustrial r!sks)

I)T% of the clalm amaount subject to minimum cf? 25,000/- & upto maximurm of? 10 00,000/~ (ror Non~

ii)5% aof the claim amount subject to mintmum af%q 00,000/ & upto maximum Qf? 2 50 OO 0“0/-(4"01'

Financler Name

Brﬂpch

A_greement Type Loan Number

BANK OF INDIA

NAGPURKINGSWAYPOST BOX NO SNAGPUR

Hynothecation

2711




74_4 , -Z? POLICY NO.:2302001123P116173975
- UIN. IRDANB46RPOO12V01202021
Loeation/Risik Detalls @
Location Address L‘;f:‘::" Risk Description ltam Type ftem Description Surmn lnsured(?)
27 K IILE STONE ON NAGPUR- b Stock: On Steek of
AMRAVAT! ROAD, (NH-08), KH. NO. Heopavinpi | Peviator, Micro Cordea,
"II'IEJ;/AZN;%?\ID‘;Z\QIEAL?.Eéé Al DHAMNA, EXPLOSIVEs Explosives / Blasting Stocks of Al Raw Materiats, 85,000,000.00
TAH Al PRIVATE i Factorles(2078) Description Finished, Seml~ PR
HINGNA,NAGPUR, MAHARASHTRA, Pin-{ - /MITED Finianea and
441 1 23 . rocess oods as
i per Trade

CLAUSES COVERED * REINSTATEMENT CLAUSE * DESIGNATION OF PROPERTY CLAUSE * LOCAL
Spectat Conaition AUTHORITIES CLAUSE ALL OTHER TERMS ,CONDITIONS AND COVERAGES ARE AS PER UNITED LAGHOO

UDYAM SURAKSHA POLICY

The Insurance under this Poiley is suhnject to r.lau%.x:es ( as listeda )~ AGREED BANK CLAUSE

{
'

Customer GST/UIN Neo.: 27AAACCBO75E1ZP Office GST No.: 27AAACUSBS552C12Z)
SAC Code: 11997137 lnvoice No. & Data: 11231118173975 & 05/03/2024
Amount Subject to Raverse Charges-NIL

We hereby deciare that though our aggregate turnover i any preceding financial year froem 2017~-18 onwards Is mora than the aggregate

turnover notified under sub-rute {4) of ruie 48, we are not required to prepare an Involce In terms of the provisions of the said sub-rule.

Anti Money Laundering Clause;~in the event of a claim under the pollcy exceeding x 1 lakh or & ciaim for refund of premium exceeding 1

iakn, the Insured will comply with the provisions. of AML policy of the company. The AML poticy ts avallable in all our operating offices as wel
as Company s web site.

LET US JOIN THE FIGHT AGAINST CORRUPTION. PLEASE TAKE THE PLEDGE AT nrtps://pisdae.eve.nic.in.

Date of Proposai andg Deciaration: 07/03/2024

IN WITNESS WHEREOF,the undersigned belng d

Iy authorised has hereunto set his/her hand ot DO 2 NAGPUR 230200 on tnis 05th gay of
Maren 2024 .

SOV o SN

For and On pehalf of 1
United {mdia Insurance Co. Ltd. i

%‘:‘;’,‘W Arfix Policy
M Stamp here.

Duly Constituted Attorney(s)
Underwritten By - SWA29233 ( DO UW CUM CASH[ER )

3/11
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— 2 q . POLICY NO.:2302001123P116173975
UIN. IRDAN545RPO0T2V01202021

UNITED BHARAT LAGHU UDYAM SURAKSHA POLICY

You chose this Unitea Bharat Lagnu Udysm Suraksha Policy and applied to Us for insurance covers of Your chotee. You paid Us the | Vum
:nd gave Us information acout Yourseif, Your Bustness and Your Property, Basad on Your confirmation that this Information is true amd
zorrect; @nd In return of accepting the Premtum You navs pald Us, We promiss to provide You insurance as stated In this Policy Document
and the Policy Schedute sttached to it. :

Siauss A. This Pollcy and the Insurance Contract

i.

Your Poiicy: This United Bharat Laghu Uayam Surexsha Policy Is a contract between You and Us as stated in the fol!
1. This Poltcy document;

1. The Policy Schaduie sttached to this Polley dncument;

Ht. Any Erndorszment attached to and forming part of this Poncy dosument,

v, Any Adg-on to this Po[icy that You may have purchased from Us;

V. The proposals and all declarstions made by You or on Your behalr;

2, To whem tnis Policy s issued and what it covars
t. This Peticy Is 1ssued to You and covers Your lnsured Preperty relating to Your Business as mentioned n the Poticy Schedule where
the taotal value at risk across ail Insurabie Assat classes at one location Is exceacing Rs. § Crore (Rupees Five Crore) nut nat
exceeding Rs. 50 Crore (Rupaes Fitty Crore) at the policy Commencement Date
Pravided, if the value at risk for all lasurasie Ascats either sxceeds Rs, 50 Crure or reduces belzw Rs. 5 Crore during the Policy Perica,
this pellcy shall, an expiry, be repliaced by the applicable policy.
tt. 1If more than one persaen s Insured under this pollcy, each of You Is a joint polleyhotder, A:‘:y notice ar letter We give ta any of You
will be considered as givan to all of You. Any request, statement, repressntation, clalm ar action of any one of You will bind all of Yau
as iIf made by all of You.
ni. br Yeu nave mortgaged, plecged or hypothecatad any Insured Property with a Bank, the Policy Schedule wiil shew an 'Agreed Bank
Ciause’ and the name of such Bank. The terms and condltions of thils arrangement wilt be added to this Pcllcy as an additional
Ciouse, .
3. Tre Poltay Schedguia: The Poticy Schezute Is an Important document absut Your Insurance covar. {t shows:
t. Your perscrmal detals, ‘
i, the Poticy Pariod,
M. the dascription of Your Insured Prcperty,
tv. the tetat Sum lnsn..n'ed, the Sum lnsured for each cover, or for each block, set or categary of Insured Property, and its iimits and
sub-iimits far each and every logetion, :
V. the insurance covers You hnve purchasad,
vl. the Premium You have pald for these insurance covers, é
vit, Add~an covars opted by You, ;
viil. othear Important and retavant aapecis and Information. '
. Speciat Meanings of certaln wards: Words stated In the table belcw have s spectal me‘afmlng throughout this Policy, the Pollcy Scherule
and Endorsuments. These words with specisl meaning are statad in the Pcncy with the first letier in capitals,
Nord /s Spacific meaning .
Agreed Vaiue An mmount agreed between You and Us at the poticy Commencement Date for ftems, the vaiue of which cannot
be zscertalned., ’
3ank A bank or any financial institution
Sutlding Ary bultding or structure in Your Premises whare Yeu carry on Your Business.
lt tholudes: i
2, Basement (If any), alt fixtures and fittings permanently attached to the floor, walls or rasf like etectricat
wirlng, anternnas etc.
. The following 'aaditional structures' loeated on Your Premizes and used for Your Business, that are shewvn in
the Poiicy Schedule: '
i. garage, out~houssaes, securlty sheads, tawars, verandah or poren, tanks, compound walls, retatning walls,
fences, gates and internal roads, '
ii. lifts, holsts, N
(i1, solar panels, windg turbines and alr conditioning systems, central neating systems, securlty zystems and
camarzs, electrical Instaliatlons, fire nlarm, fire sprinktar =yatems, power iines, power instatlations,
iv. water, gas and sewage pipsaline within Your premises or
V. @any other s{ructure shown In the Policy $;hedu!e.
3usiness Y_our commuTiarcial enterprise, trade or profession as shown in :hejPoiicy Sc‘.hedule.
:nmmencament Date It 1s the date and tirne from which the Insurance Cover undar this Pom:y begins. It 1s shown in the Po[lcy
Schecute, '
lontents Those articies or things in Your Premisss that are not permanently attached or fixed to the structure of Yeur
Premisas,
Endorsement IA written amendment to the Poucy that We make (acﬂdltlcns, deletlons, madiflcations, exciuslons or candltions
of an insurance Pollcy) which may change the terms or scope of the original policy,
Ixcess It Is the amount that You must bear in each and every claim before We becoame table to pay,
nsurebie Assets A Bunidings, Plant anag Macninery, Furniture, Fixture and F!ttrngs} Stock and all other Contents which, for the
murposss of Your Buslness Gn any ona iocatlan, You SWRN, or hotc{ as tenant or occupant, or hold in trust or on
CommIssion, or are legally responsible for as part of Your trade,,?even it You havs not taken Insurance cover for
%Tny of them, i
nsured Property ne Bullding, Piant ana Machinery, Furniture, Fixture and Fittings, Stocks and any other Contents that are
declared and Insured by You urdar this Pcll:_y, and are {acated !r’t Your Premises unless specifically stated In this
Poticy, The Insured Property is shown in the Polley Schedute. :
(utcha Ccnstructlcn Bu!lding(s} having walls and/ar ronfs of weodan pianka/:hatchad teavas and/or @rass /hay of any kind/bamboo
plestic cloth/ asphait/ canvas/ tarpaulln and tha fike,

4711
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POLICY NO.:2302007123P11677387¢
\ 2 O —— UIN. IRDANS45RPOCT2V0O120202,

Market Vailue

Marckat Value means new Replacement/Reinstatement Value minus depreciation reckonad as on the date ‘of

J=EEN

e o

Mevae

iCast, bank and curmancy rnotes, credit cards, telephocine cards, cheques, crossed bankers' drafts, postai orders,
lunchiean vouchers, ‘current_ postage stamps, trading stamps, Nationai Sav!r\gs Certiflcates, Prermmium Bornds,
redit sales vouchers or recelpts, unexpirad unita in franking machines, gift takens and consumier redemption
wotchers belonging to You or for whnich You are responsibie.

Partiat Loss

Any iosg other than'Total Loss,

Prant and Machinery

AL egulpment, machinery, pipes and cables, spares, computers, servers and preloaded llcensed system
lsoftware located wlthm any structure or In the open area of Your Premises,

It Inctudes

. machines under repalr,

i1, machines taken on hire or leaase, or through any systam of purchase of gacds,

1ii. foundatien, bedd!ng or setting of the machines, or

v, accessories of michlnes.

Poticy Period

Pollcy pericd meané the periocd commencling from the affective date and time as shown in the Pollcy Schédule
and terminating at Midnight on the expiry date as shown In the Poticy Schedule or on the tecminatlon of or the

Policy Scheduls

cancellation of insurance as provided for In Ciause G (]“) af this polley, whichever Is earller,
The document accompanying and forming part of the Pollcy that gives Your detalis and of Your insurance cover,
jas described in Cieuse A (3) of this Pcllcy.

Prermium

The premium [s the amaount You pay Us for this Insurance. | he Policy Sohedule shaws the amount of premium
ror the Potlcy Period and all other taxes and lavies,

Pucca Construction
Reinstatement/
Replacement

(Construction otner than Kutcha Construction.

Reinstetement/Reptacement is defined as!

. the reconstructlon of bulldings or replacemeant of ather property lost or destroyed.

t1. (b) the repair or partial replacement of property damaged,

[m either case, to a condition substantially the same as but not superior, better or more extensive than its
conditlon If It were new op the datea it I8 damaged or gestroyed.

Reinstatement/
Replacemeant Vaiue

This 1s the amount at which the Insured Property can be reinstated or repiaced by a simllar groperty, without
ideducting depreclatton. and to the axtent requlrad to bring that Proparty to & condltion substantlaly the same
as, bt not super!or’ patter or more extensive than Its condition If it were new on the date It s damaged ofr
destroyed., i

Stocks

Ary stock of goods f‘or mearchandiss, |t may be!

(. Finishea goods, silami-flnished goods, stock [N process, stock involiced and ready far dispatch,
1. Raw materials, packing materlals, or

1. Stoek held In trust for which You are responstble,

v, Stock tn Open in the Insured Premises

Sum Insur‘ed

The amount shewn as Sum  Insured In the Poticy Schedule. |t represents Our meximum llability for each cover
- part of covar and for each loss, as appilcable.

Totai Loss

A situation where tha Insured Property or item Is completely destroyed, fost, oy damaged beyond retrieval or
repaic, or the cost of repsiring it, is more than the Sum lnsured of that ltem or i total,

We, Us, Our, Insurer

The Unlted indla Insurence Company that hes provided Insurence Cover under this Pollcy; of the Cempany.

iYou, Your, Insured

The lnsured Person/s, Company or other entity shown in the Potley Scheduie who has/have purchased Insurance
cover under this Policy} of such Insured Person/s,

Your Premisas

The premises in which You earry on Businass that is occupted by You for the purposes of Business declared ta Us
fand 1s reflected in the Policy Schedule

Ciause B. Insured Events

We give insurance cover for physicel loss or damage, or destructlon caused to Insurea Praperty by the follewing unforeseen events ccourring
during the Policy Pertod. The events covered are given In Column A and those not covered In respect of these events are given in Cotumn B

Cotumn A

Coturmn B

We cover physical loss or damage, or destructlon caused to We do not caver for loss or damage, or destruction causad to the

the |Insured Property by {nsured Property by -
1. Flre, inclugding due te Its own fermentation, or naturat heating, caused by
lor spontaneacus combustion. 2. Its undergoing any heating or drying process, o

. burning of insured Property by order of any Publlc Authority.

2. Exp!oaion or ]rnploslon . ln . causad to beoliers, economizers or other vesseis; machlnery or

lapparatus In whilch steam Is generated, or thelr contents, resuiting
from thelr awn exglosion or Imploslion, or
. caused by centrifugal forces,

3. Lightning -
4 . Earthguake. volcanic eruptlon, or other convyisions of nature |~
5. Storm, Cyctone, Typhoon, |empeast, Hurrlcane Tornado, -
Tsunamt, Flood and |Inundation i
G, Subsidence of the 1ang on which Your Premlses stand, keused by
L.andsilde, Rocksiide : . l=. normal eracking, ssttlement or bedding down of new structures,

h, the settlement or mavemant of made up ground,

<. coastal or river eroston,

i, defactive design or workmanshlp or use of defective materlais, or
la, darmnolltion, constructian, structural alterations or repair of any
IEl't:k,-:serty. or grotnd works or exca\iguons.
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Busn fice, Forest fire and _gunc;-!e flre =

lmpact damsge of any kind, l.e., damage caused by Impact o, causad by pressure waves caused by alreraft or other aerial

of, or coiliston causead by, any external ghyslcsl abject (E,g‘ space devices traveling st sonlc or superzonic spesds.
Vehiclie, failing trees, aircraft, wall etc.), . caused by vehicle, antmal or alrcraft belonging to or cwned L
lnsured or their emplocyae while
3, Missile tezting operations -
10. Riat, Strikes, Malicious Damngess causad by
. total or partial ceszation of work or the retardation aor Interruption
or ceasation of any process or operatlions or omissions of any kind,
0. temporary or permanent dispossassion, confizscation,
commandesring, regulsition or destruction by aorder of the
iGovernmant or any lewful authority, or
<. temporary or permanent disposzsssion of any Burlding by unlawful
occupation
1. Acts of tarrorism (Ccvergge 28 per Terrorism Crause attached.)Excluslon_s_ &5 per TerrorEm Ctause attached.
|2, Bursting or overflewing of water tanks, apparatus and pitpes, |
13. Leakage from automatic sprinkier installations, la. repairs or altarations tn the Buliding In whieh Your Business Is
located,
. repairs, remaval or axtenslon of any sprinkler Installation, or
. defects In _the constructinon kncwn to You.
4, Thert within 7 days from the occurrence of and proximately if 1t Is
causad by any of the ahowe Insured Events @, of any article or thing outside Your Premlses. or

. of any article or thing attached from tha outsidge of the outer walls
or the roof of Your Pr‘emt&es. unlezs securely maounted,

Clause C. The Standard Cover
What We cover '
We cover physlcal foss or damage, or destructlon of any |nsured Property because :of’ any lnsured Event stated In Clause B of this
Policy ana sublact to the exclusicns stated in Clause D of this Poiley sublect to all terms and conditions of this Folley. We aiso give 1r-
buitt Covers without charging addlitional premium which are stated In Ctause C(4) of this Poilcy.

Basts of Sum Insurea

for Buliding, Plant and Machinery, Furniture, Fixture and Fittings and any other contents: Relnstatement Vaiue

For Stocus: :

a. For raw masterial: 1anded cost at Your Premises,

b. For stock In process: input cost of the stock st the time of joss.

e. For finisred stack! the manufacturing cast of the Finlshed Stock or the Contract Price of gonds sald but not dellvered and more

preclsely defined beiow, H
Contract Price Is In respect only of gaods sold but not delivered, for which You are fesponsible and with regard to which under the
condltions of the sale, the sale contract Is cancelled by reason of any Damage Insurac;l urcier thls Policy efther whelily or to the extant
of the Damage. The Compmny's flabliity shal! be based on the Contract Price. ‘

Builion or unsat pracious stones, any curlos or works of art or ocbsolete machinery and }the Hke are to be coveared on Agread Vatue pasis
subject to a valuation certiflicate belng submitted and found acceptable by Us, §

Resatoration of Sum lhnsured

Except as stated in Ctause G (111} (8) (&) of tnis Policy, the insurance cover wili at allitimes be maintalned during the Poilcy Pertad ta
the full extent of the respective Sums {nsured. This means that after We have paid for any loss, the poilcy shall be restored to the full
ortginal amount of Sum Insured. You must pay to Us proportionate premium for the unexpired Policy Perlcd from the date of loss. We
can also deduct this premium from the net ciaim that We must pay You.

Netwithstanding the above, the Sum Insureda shall stand reduced by the armount of 1055 in casa You, immediately on occurrenca of the
toss, sxarcise Your aption not to restere the Sum [nsured.

In~suite Covars .

Ir We agree to pay Your cizim ror loss or damage to Insured Property, We will also pay for the following loss or gamage and expenses.
Add!tlohs, altarations or extaensions:

We cover Bultdings, Plant, Machinery, ana Furniture and Fittings, or other Contents which You will erect, or acqulre, or for which You wilt
become responsible, after the Commencement Date, In the Insured Pramises. Wa wiil pay, for that item as follows!

You inform Us of the item so erected or acquired within 7 (saven) days of it becaming known to You,

such item of prsperty Iz not ctherwise insured,

maximum iimit under this cover Is 16% (excluding stocks),
sublect to Underinsurance proviston of Cleuse F of this Pullz:y.
Temporary removal of stocks:

We cover stocks temporarily remaoaved to any other pramis=ss for the purpcses of fabrication, processing or finishing, or other simiiar
purpasas as folicws! :

l. maximum covezr wiil be 10‘;6 of the Sum [nsured of Stack.

. msuch stoek is not otharwise insured, :

Caver for Spa:lﬂc Contents: We cowvar the foiiowing, ss appilcable., :

t. Money for an amcunt not excesding Rs.50,000 (Rupees Firty Thousand) during the pollcy perfod.

. Deeds, manuscripts and businass kooks, plans, drawings, sacurities, obllgaticas oridcﬁuments of any kind, but only for the cost of
the matertials and clerical lahour expanded In reproducing such records for an amount not excesdlng Rs.50,000 (Rupees Firty
Thousand) during the paticy perlod. ;

. Ccmputer progreammeas, Information and data but only for the cest of the materlé!s and claricat labour expended In reproducing
such records for an amount not excsading Rs. 5 Lakn (Rupeas Five Lakh) guring the pfolicy perlod,

Iv. Employees‘. Dlrectors', visitors' perschnal effects of every description (other thaﬁ motor vehlcies) for an amount Nnot excesding
Rs.15,000 (Rupees Fiftean Thousand) per perscn for & maxitnum of 20 (twenty) persasps during the policy period,

Star"l:"Up Expenses: 1
We cover start-up costs necessarily and ressonahly incurred by the lnsured In respeu%.t of the insured risk conseguent upcn a ioss or
damage covared by this poiicy for an amcount not exceading Rs. § Lakh ( Rupaes Flve f__ekh )durlng the policy period.

Profezsional rees:

We wilt pay the expanses that You incur towsrds reascnable fees of Arcritects, Surveyors and Consulting Engineers as follows:

1. The fees are patd for preparing plans, specification tendars and quantities, and services In connection with the supearintendence of
the reinstatement of the [nsured Bunding. Mach[ner_y, Accessories or E.qu!pment;

1, The maxtmum We pay 1s 5 96 of the claim amount;

. We do not cover faes or costs for prapsring any claim or estimate of less or damage by the Insured FPeriis,

Costs for ramoval of debris?

We wili pay reascnabls axpensas You incur towards removal of debr!s of any 1nsuredzpraparty from Your Pramlaes. and dismantling,
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demoilshing, shorlng up or propalng up of lnsured Butlding or Machlnery. The maximum We pay is 2 % of the claim amount.

Costs compeliad by Municipal Regulations! |

We pay such additional cost of reconstructl¢n o reinstatement of the Insures Property that Is Incurrad soiely hacause You must compiy

with any regulations or bye-~laws of any mudnicipai or local authorlty, or any provision of any State or Centrai Act, Rules or regulations.
cover these costs on the foliowing conditions:

F—{au must commence the repairs, or reconstruction or rejinstatement of the [nsured Property, within & reasonable time after the date

of dameage or destruction. You must complete the repalrs, reconstructiscn or relnstatement within reasonable time, {n any casa not

meyond 12 months from the date of damngé of destructicn, or withln such time as We may atlow in writing.

1. Ifr Our Liabliity 1s reduced under any term or condliion of this Policy, Our itabllity under this extension will also be proportlonatsly

reduced. .

Hi. All other terms and conditlons of this Policy wiil apply to this extensian.

v, These costs will not Include j{

a. the casts incurred for compiylng with sucb regulaticens,

- for destruction or damage occurring before Commencement Date,

~ for destructiom or damage not insured ander thls Potey

- under which You have received notice before the destruction or damage aecurred,

. any addltional cost required to repalr or reconstruct the Insured Property to a condltion equal to its condition when new, had the

need to comply with the regujation not arisen.

c. the amaunt of any rata, tax, duty, development or other chargea or assessment arlsing out of capital appreciation which may be

payable in respect of the [nsured Property or by the cwner thareof by reason of compliance with any of the aforesald regulations or

bye-laws. :

The total amount recoverable under any Etém of this potlcy shall no axceed the Sum Insured thereby.

Cieuse D. Exciusions, that is, whnat Wa do not cover

We do not cover losses or expenses, or any loss, damaga to, or destruction of the |nsured Praperty, directly or Indlrectty as a result of

or If caused by or arising from evants, stated below! ’

1. Excess of 5 96 of each ctaim, sublect to & minimum of Rs. 10,000 { Rupees Ten Thousana). This means that We wiit decuct 5 9% of

esch clalm, subject to a minlmum of Rs. TSO,OOO {Rupeas Ten Thousana) for each and every loss suffered by You under the terms of

this policy. H

. For terrorism risk the axcess shall be as par the ciause attachad to this policy,

Your deliberate, wiiful or Intentional act or émiss!on. or of anyocne on Your behalf, or with Your connlvance.

Loss, damage or destructlon to any electrical/electronlc meachine, apparatus, fixture, or fitting by over-running, excessive pressure,

short clreuiting, arcing, seif-heatlng or leakage of electricity frem whatever cause (!Ightnlng lncruded). This exciuslor applies oniy to

the particutiar machine 80 lost, damagedi or destroyed. However, any ensulng loss or damage to other Insured property dus to

operation of an Insured pertl is coverad, 5

Loss, destruction ar damage to the stocks ln cold storage premises caused by change of temperature.

lLoss, or damage by spollage resulting from the retardation or interruption or cesszation of any process or operation causad by

oparation of any of the Insurea Events. !

Your Premisas or any lnsured Butlicding rematning coantinuously unocecupied for 2 pericd of more than 30 days, uniess You have

obtatned priar written approval from Us and such approval Is recorded as an endorasment on the Poticy.

War, invasion, act of foreign enemy hbastiiities or war-like oparations (wnether war 1s deciared or not), civil war, mutiny, clvii commaotion

amounting to a popular rising, military r]slnb. rebellion, revojution, insurrectian or military or usurped pawer,

lonssing radiation or contamitnatian by radloactivity from any nuclear fuel or from any nuclear waste from combustion of nuciear fuel, or

the radloactive, taxlc, explosive or aother hazardous properties of any explosive nuclear assembiy or nuclear componant that is part of

it i

Pollution or contamination, unless : .

i. the poltutlon or contamination itself has resulted from an insured Event. in which cass oniy phystocal damage to the |nsured Propert

Is covered, afr

1. an lnsured Event itself results from poiiution or contamination.

Loss, destruction or damage to buliion or unset precious stones, any curios or wWarks of art unless such amaount Is declared saparately

and recorded In the Pollcy Schedute,

Loss of any Insured prnperty which is missing or has been mislald, or its disappearance canmot be {Inked to any single tdentifiabie

Insured Event. ‘

Lass or damage to any Insured Property removed from Your Premises to any other place, except

t. machinery and egulpment temporarliy removed for repalrs, cleaning, renovatlion ar othar similar purposes for a parisd not exceeding

80 days, )

i1, Steck cavared under Clause {C) (4.2) of tnis Poitey,

Any reduction In markat value of any [nsured Property after its repalr or reinstatement.

l.oss ar damage to any [nsured Prnperty or any claim which ls coverad by a marine pollcy In force at the time of loss or damage,

except In excess of the (Imits of that pollay:

Any consequential or Indlrect loss or damef;e of any dascription, 1,e. losses or extra costs (flnsnclal or non~ﬂnanc!a!) that follaw oF are

a consequence of an Insured Event, I!ke; loss by detay, toss of Income or wages or earnings, or of market, or of time, medical

expenses, or any costs not covared by thisiPoHcy.

Costs. feaes or axpenses for preparing any :c[alm.

Ciausa E. What We Pay

Ir any |nsured Property is pnysically damaged, lost or destroyed, We witl pay You as follows:

Partiat Loss!

I. If any lnsured Property is a Partial Loss, We will retmiburse to You the cost of repairs to the extent required to bring that Property to
a condition substantlally the same as, but not superior, bettar or more extensive than Its conditlon If It were new on the date It was
damsaged.

if. If any lnsursd Stock is & Partiat Less We will pay You to the extent of the Joss of such Partial Lass.

It Building or Plant and Machinery or Furniture, Fixture, Fittings is & Totat Loas, We witi pay You for

I. The Reinstatement/Replacement Vaiue of the Building or Plant and Machinery or Furniture, Fixture, Fittings.

1. Reconstruction of the new bullding on the same site, or another site. It You reeonstruct the new Buliding or Relnstate the Plant and
Machinsry or Furniture, Fixture, Fittings on another site We wilt not pay You more than what We would pay te reconstruct or repiace on

the same slta. . R
1ni. Reinstatement using standard materlal readhy avallebie and In common use for simiiar type of Butldlng.

if the Stock Is a Tatat Loss, We wiil pay You as folicws:

{. tanded cost at Your Premises for Stock of raw materlals,

1. total manufacturing cost for Stoek of finlshed goods,

)1il. the tnput vaiue of Stock In process at the time toss,

iv. The Contract Price In case of gacds soid but not dispatched, and fying within Your premises for which You are responsible under the
terms of a contract of sale. We wiil pay Your clatm on the basis of the Contract Price, if the sale Is cancelied wholly or to the extent of
loss or damage caused by an insured Event covered by this Pol!cy. For the purposes of this para, the vatue of all goonds to which this
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pasis of settlemant couid apply In the avent of loss or damage will aiso be ascertalned om the same basls,

You must commence the repairs or Reinstatement within a reasonable time after the date of the damage or destruction. You must
complete the repairs or Reinstatement within reasonable time, In any case not beysond 12 montns from the date of damage or
destruction, or within such time as We may atlow in writing. s

It You fali to start the wark of the repairs or Reinstatament within reasonabie time, or to compiete the repairs or Reinstatemer Ithin
time We will pay Your claim kased on the Market Vaiue of the Buttding, Plant and Machinery, Furniture, Fixture, Fittings as the case
maybe.

We wili pay the Market Value of the Butlding, Plant ana Mecninery, Furniture, Fixturs and Fittings at the tims It is a Total Loss, but not
more than the retevant Sum tnsured,

1. tf the Bullding cannot be Ralnstated or rebullt due to Municipat, State or Central taw, rules, regutations or bye-lows,

. If You do not wish to Relnstate the Bullding ,Prant and Macninery, Furniture, Fixture, Fittings.

We wiit aiso pay other armounts mentioned in Ciausa C (4) of this Pollcy,

NOTE : In any ciaim, We will not pay more than the rejevant Sum [nsured , subject to Undarinsurance as stated in Clause F of this
Pcl!cy:

Ciause F. Underinsurance:

The SBum lnsured for each Itam of Insured Property must be sufficlent to pay for Reinstatement/Replacement of that Proparty on the
date of loss. |f the Reinstatement/Repiscement Vaiue of the Insured Praperty, In torality, Including additions, aitarations, erecticns
and new acquisltions, |s more than the Sum Insured, except to the extent waived in Clause F {3} of this Policy, it amounts to
underinsurance, and will raducs progorticnate to the difference from the amount that We win pay for Your clatm,

Every item of Insured Propearty is subjact to this condition sepsrataly.

Under this United Brarat Laghu Udyam Suraksha Poticy, We will weive undertnsurance upts 15%

{f at the time of damage the Sum Insured applicable to the relevant Bullgings, Plant and Machinery, Furniture, Fixture, Fittings, Stozks
and other centents is less than B85% of the value of Insurable Assets, You will be responsinle far the difference and You will bear &
proportionate share of thea joss.

Undarinsurance witl not appely to Cover for Speclﬂc Contents.

NOTE: The cost for Reinstatament of additions made to {nsured Prcper(:y during the Potlcy Pericd will be reckonead from the date of
addition.

Ciause G. Conations
Your Obligations
Make true and fuli disclosure In the prop | and raelated documents

1. You have a2 duty of disciosure to tell Us averything You kmow, or could rezsonsbly,be sxpected to knaw, that is relevant to Us for
decliding whether to give You Insurance cover and on what terms. You cwe this duty to} dfsclase such relevant material Information even
it We have not spacificaily ssked for It. This duty extends to any Information or declarations given by anyone eisa on Your nehalf.

it. Wa nhave agreed to glve Yeu Insurance cover entirely on the bhasis of the Informatlon Ynu, or anyone on Your behalf, have given Us
In the proposal, statements and other declarations and documents {In writing or etectronic) abaut Yoursalf, the Butiding, Ptant and
Mazhinery, Furniture, Fixture, Fittings, Stecks and other Centents. The correct and complete information You give is the basis of Our
coritract with You. Our promise to pay (s condltional upon the truth of these statements and on the assumption that You, or anyone on
Your behalf, has not withheld any matarial Informatlon about Yourself, the Butlding, Hlant ang Machinery, Furntture, Fixture, Fittimgs,
Stocka and other Cantents,

Make true statements and full disclosure in the claim andg related documants
You must aiso give true and full Informaticn in Your clatm and submit true gocuments if You give any failse information or document
in the ciatm, or if You withhold any Infarmation or dacument {written or electronic), We have a right to refuse poyment af Your ciaim.
We may also cancel Your poelicy.
Obligation to take care: You must!

I. ensure that unauthorlsed persons do not occcupy Your Premises.

it e -

It. whaenever Your Premisss or any Buildlng in Your Premises is unoscupled, You must ensure that alt securlty procsdures on Your
Premisas are in force.

Intorm changs in clrcumstances!

You must inform Us Immedtatety 1!

I. You change the nature of Your Business or any processzas,

il. You tet out Your Premises or any part, or Your Premisas wili no ionger be solaly occupled by You

ni. You change the use of Your Premises or any Bu[idmg.

iv. Your Premiszs or aNY Bu(ldlng remalns unoccuplied for more than 30 days.

Allow inspection and Investigation of clairm

You must allew and glve fuli cooperatich for the survey/investigaticn of Your cimim by Us. You must atiow Us, ana any surveysr, officer
or other repres=sntative that We authorise, to enter Your Premises, inspect It, take photagraphs and where reguired, permit the
scientific testing and investigation of any Insured artlecle affected by the lnsured perlt,b You must answer ali questions azked regarding
Your claim truthfuily and compietely, and submit alf docurmmeants that We wiif requirs.
Foliow ciaim procedurs

When You suffer any loss or damage to any tnsured F‘roperty, and wish to make a claim, You must foliow alf steps stated In this Pollcy
about immediate reporting to Us and te the appropriate Legsl Autharities as per Clause G (IV) of this Polley.

Renawsal of Poiley

1. End of Poiicy! This Policy wiil explre at the end of the Policy Period.
2. Application for renewal; If You wish to renew the Pollicy, You must apply for renewal before the end of the Policy Period and pay the
regulred premium amount.

3. Renewal is not automatic: We may soek relevant information from You for the purp'osg of renewsat, Wa can reject Your renewsl only
on grounds of mis-repraseantation, nan- disclosure of material facts, fraud or non-~co~oparaticn on Your part.

<

Cancetlation ana Termination of Poiley §
1. Cancenation by You at any time E
a. You can cance! this Policy at any time by giving Us notice in writing. The Policy will terminate when We recetve Your notlce.

. f You cancet the Pol!cy. Wa wiil refundg premium as follews:

Pericd Refund E'ercentagla
Within 3 months 5036 of premium
More than 3 rmonths but Within 6 months 25% of pFemium
More than B8 months No refund

Canceliation by Us
We wiit not cance! the Pollcy during the poilcy period sxrept on the grounds of mis- representa ion, non-disciosure of material facts,
fraud or non-co~cperation of the insurad.

Automatic termination of the Polley!

Trhis Pollcy will sutomaticaily end In the foliswing cases.
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Destruction of any Insurea Buliading! This Peticy will autematically end 7 {caven) days after any Insured Buliding collapseas or Is
displaced or destroyed by reason aother than any Insured Event. [f a separabte part of any {nsured Bullding falls dewn or is dastroyed
by reason ather thamn any fnsured Event, the caver will end for such part or addltianal structure.

Yau ~an apply within 7 (seven) days of such fall or destruction for continuing INnsurance cover. We may agrea, but will not be bound, to
cor, J'.e the cover on revised rates, terms and conditions.

Charfige of use ar ownership of {n=ured Property: The Poilcy wlll end In ragerd to the Insured Praperty affected, unlass You have
obtalned Our prior consent in writing as an Eraorsement on the Poilcy,

1. 1f You change the trade or manufacture, ar%l—.hs nature of Your sccupation, or You change other circumstances relating to the Bunaing
or g buliging contalning any insured Propet‘ty; n such a way as to Inarease the risk of less or damage by Insured Events;

3. if Your Interest In any [nsured Proparty pasi:ses to ancther axcept by will or operaticn of law.

Saie of insured Property! This Pnllcy will end wnen You sali, surrender or release Your tnterest in any |nsured Property or its part.,
Exhaustion of Sum lnsured: If any Insured Property Is tost, destroyed or stelen, or s & Total Loss, angd We pay You the full Sum
[msured for such ltem, the insurance cover for that ftem witl automatically end. If We pay the total Sum {nsured for any ctaim, this

o ; é, — POLICY NO,:2302001123P116173975

Poticy wlif end.

Effect of death! If You are an Individual, In the event of Your unfartunate death the Insurance Covers that You have purchased will
continue for the benefit of Your legal representar.iva/s gduring the Pouczy Pariod sublect to atl the terms and conditlons of this Policy.
Policy not Invatiaatea: The Policy is not invalldated:

1. by transfer of Your Interest in the Poliay hy eperation of law, if that cccurs during the Pol[cy Pariod. We can continue this policy on
same or madified terms in favour of Your legal representativas If they apply for this purpnse within 30 days of such tranafer;

il, by any act, omisslon, or alteratlon unknown to You, or beyond Your control, that Increases the risk of [ess or samage, if You glve
notlce to Us immasdiately when You bacome aware of the act, omisslon or alterastion, and pay additional pramium If requlred; or

. tf Your empioyvees or workmen carry out repairs, maintenance work or minor alterations In tha {nsured Praper‘ty.

Ciairns Procedure ;

if You suffer a loss pecause of an insured Evéant, You must make a claim for Yaur financlat loss at Your cost.

The procedure for making a ctalm is glven below. These include things that You must do, and that You must not do. it is important to
comply with these to ensure that it does NGt ﬁrejudlce Your claim in any macner.

lmmediate notice to Us '

As soan as any loss or physical damage occurs to any {msured Property due to an [nsured Event, You must immedlately glve notice to
Us of the tass or damage. This is necessary seo that We can survey/!nvestlgate the lose or damage,

You can glve notice to any of Our offices ar call centers.

You must state In this notice

I. the Poilcy Number,
i1. Your name, :
i, details of report to the police that You made,

Iv. datails of report to any Authority that Youimade,

v. datails of the Insured Event,

vi. a brlef statament of the loss, H

vil. particulars of any other Insurance of the insured Property, Your Premises or any other Property on Your Premises,
vlil. detalls of loss or damage under Add-onsi, If any, and

Ix. submit photographs of loss or physlical démage. whearaver pessibie,

Steps to prevent loss and damage

You must take ail roasonable steps to prevent further loss ar damage to the insured Property.

Until We have inspacted the insured Proparty and Your Premises, and have glven Qur consent,

t. You must not sefl, glve away or dispose of any damaged ltams of any property,

1t. You must rniot wash or clean, or remove any damaged ltem or debris, except for any urgent necessity, and

13, You must nat carry out repalrs uniass such repairs are urgent and You carnnot contact Us.

{mmediate natice to autharities .

As soon as any loss or damage occurs to the Insured Preperty, You must give Immaediate report to appropriate legal authorities, For
example, You must report to the flre brigsde of the local suthority and the police If there Is damage by fire/ expioslon / impiosion or
tigntning. in case of subsidence /!andsl!de/rocksllda, Y‘ou must inform the District Adminlstration. [n the event of Impact damage af
any kind or Riot Strikes, Mallclous acts and acts of terrorism, You must inform the pelice. If thare Is a theft within 7 (seven) days
foljowing an insured Evenh, You must Inform-the police,

We may but not necessartly, walve this condition If We are satisfled that gy raason of extreme rardship it was not possible for You or

any other persor on Your bsheaif to give such; report.
Submit claim

a. You must submit Your ctatm in Qur clatm form at the earllest opportunity, but within 30 days from the date You first notlce the toss
or damage. | he ciaim form is available tn ary of Our branches, and on Our web-sita.

b. You must state In Your claim the detells éf any other Insurance policy that covers the damage or (oss for which You nave flted Your
claim, whether You have purchased such other Insurance, or someone else has purchased it for You.

We snall not be liable for any loss or damage after the expiry of 12 months from the happening of the toss or damage unless the
ciaim ls the sublect of pending actlon or arl:_’lltratlon. If We disciaim liabliity for a claim You have made and If the claim Is not mada a
subject matter of a sult in a caurt of law within a pertod of 12 months from the date of discialimer , the glaim shall not be reccverapie

hereaunder.

Estabiish loss
You must prove that the insured Event has oscurrad, and the axtent of losz or physical damage You have suffered with fuill detalls,

You must suppart Your ctaim for Insured Property with pians, speclficatlon books, veuchers, Invoices pertalning to costs Incurred by You
for reconstructlon/rep!acement/repalrs.

You must atiow Us, Qur officers, surveyors or representat{ves to Inspect the Insured Property, and to take mesasurements, samples,
gamaged i{tems or parts, and photographs that are refevant.

You must glve Us authority to see the relevant records and get Informatlon about the Event and Your loss from the palice or any other

authority. !
You must glve Us when We requesat any additional infermatlon that We require for verlfying Yaur claim,

Fraudulent claim

If You, or anyones on Yaur behalf, make s faise or fravdutent cialm , or suppart a ctalm with any false or fraudutant statement or
documents:

We will not pay the slalm,

We can cancel the Policy: in such a case, You wiil iose all benefits under this Poticy and premium that You have pald, and

We can also inform the police, and start legal proceedings agatnst You.

Other Insurance
if You have any other poliey with Us or any otner |nsurance Company {taken by You or by anyone eiss for You) covering in whole or in
part any claim tnat You have made under this Poilcy, Yau have a right to ask for sattiement of Your ciaim under any of thase polictes.
Ir You ehosse to clalm under this Policy from Us, We witl settle Your clalm within the {imits and the tarms and conditlens of this Potlcy.
After We pay the amount under Your clatm, We have the right to ask for contribution from the insurers that have given You the othar
policies.

We will ensure that Our actlons do not impose any lisbllity on You.
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Our rights relating to Insured Prcparty

We must tnvestigate/survey that Your ciaim Is covered by this Poltay. For this purpese, We wiil give You notlce and request Yaur
cocpaeration as follows !

a. We ana Qur repressntatives will visit Your premisas, Inspect the !nsured Property
6. Wa will ask You to give to Us any items of the Contents of Your premises for.the purposes examination, testing, or i other
Investigation, . ’

c. We win dispose of or dea! with aoc sel! any lteam of the Centents of Your Premtses for which lass We have pald compistely.

We wlil ensure that Qur actlons will not Impase any llabllity on You.

Recovery action by Us

When We acecept and pay Your claim unrder the Poiley, Wa can start tegal proceedings to recover the amount or property from the thirg

party who has caused the less or damage to Your Insurea Prapert_y. You must give authority to Us to toke sueh action and exercise this
rlaht =ffactively, when We request You, whether bafore or after making payment of Your claim. You must give ali information,
cocperation, aszistance and help for this purpose, You must not do anything which will prajudice Our rignt.

Ar:y amount We recover fram such person wlll be appiied flrst to the cdsts of the legal praoceadings and recovery, then to the c¢claim
amount We have pald or must pay to You. We wii pay You amy batance.

You can start legal proceedings agalnst sny person who has caused the loss or damage only with Our prior consent, and on conditions
that We wiit impozz. You must not compromise or sattie any claim agalnst such person without Qur corzent. |If You recover any amaunt
from such person, You must return to Us the amount We have pald for Your claim. We can take ocver the conduct of tegai proceeadings
that You nave started and continue the pracesdings tn Your name. :

CIause H. Changes to covers >

You can choose to make changes to the covers of this Pol!cy. for axample, take éddltlonal covear, or increase or reduce any Sum
}nsured. You must make a proposal or regquest Tor any change. lt will be affective ox'if_y after We hava acceapted Your propesal, and You
have pald the additional premium wheare applicable.

Tris Policy (Including the Palicy Schedule, the propesal, deciarations and the Endorsements) consists of the antire contract betwesn
You ang Us.

Ciause |. Othear dataus
Daesignation of Insured Property
For the Purpasa of determining under which item any Prcpsrty 1s insured, We agree to accept the deslgnation under which such
Property appears in Your kooks of acesunt.

Not!cﬁs

We wiil send amy notlee, latter or communication In writing to You at Your address mentioned in the Poticy Schneduie, and to Your emaii
sddress that You have registered with Us, .

You wiit send any notice, letter, intimatian or communication in wiiting to Us at the lf.:ram:h office where You purchased the Po!!:y. You
can aiso zand it 8t the address mentlonad in the Pollcy Schedule. You shall not send, any notice etc. to the iInsurance agent, broker ar
any other enkity. They are not author! sed to raceive notices ete. on Qur behslf, ‘

Appllcabla lavey and_jurisdictisn i

This Poticy will be subject to the isws of India, and to the Jurisdiction of courts (n tneata.

Arbitration

It any dispute or difference arises between You and Us regarding the amount of claim to be pald under this pollay (Hlablilty having
been admitted by Us), such difference shall Independently of all other questions, beireferred to the decision Of a scie artltratar to be
appainted in writing by You and Us or if You and We cannot agree upcn a single arbltrator within 30 days of either of Us opting far
arb!traticn, ths same shall be referred to a pane! of three arbitrators comprising of tWa arbitratars, one to be appointed by each of Us,-
to the dispu:e/d!ffnrence and the third arbitrator to be apgointed by such two arbltrators and arbitration shall be conductad urider and
in accordance with the provisions of the Arbitration and Concltiation Act‘ 1996,
Ciause J. Grievances

If You have a arievance stout any matter relating to the Polley, or Qur decision on any matter, or the ciaim, You can address Your
grlevance as folloswws !

Our Grievance Redressal Orficar H
You can sena Your grievancs in writing by post or emall to Our Grievance Redressal Officer at the falicwing address!:
Chier Grievonce Redressal Orricer

#19 Nurgambaxkam Hian Read, 1V Lane,
Chennai ~ 820034

E-man: custunaronr tile.co in
Consumer Affalrs Department or IRDAI
a. ln case It is not resocived within 15 aays or If You are unhappy with the resolution You can apgroach the Grievance Radrasszal Cell of
the Consumer Affairs Department of |RDAI by catling Toil Free Number 155255 {or) 1800 4254 732 or sending an emall to
complaints®irdal.gov.in. You can aiso make use of [RDAl's online portal - Integratea Grievance Management System (IGMS) by
registering Your compliatnt at !mms‘lrﬂnlbsv.ln.

b. You can send a tetter to IRDAI with Your complaint on a Complaint Registration Form aveaiiable by giicking pere. You must €11t and
send the Complalnt Reagistration Form atong with any dacuments by post or courter to Generat Manager, Insurance Regutatory ang
Deve]ogzment Author!ty of India“RDAU, Ccnsumer Afrfalrs Departmeﬁt- Grlevarxce Redressai Ceih Sy.Na.115/1, Financlat Dlstrlct.
Nanakramgude, Gacnitowtt, Hyderabsg-500032,

c. You cmn visit the portal EsgpZf.‘".a»".-.“.r.'.pnlicvh;-\-‘dnr.nrs-.nln for more detalls,

;
Insurance Ombudsman H

You can approach the Insurance Ombudsman, depending on the nature of Your gi‘levance and the financial timplications, if any.
Information about Insurance Ombudsmen, thair Jurisdiction and powers Is avallablejon the website of the insurance Regulatory ang
Development Authortty of Inata (IRDAI) at wasce. irga , or of the Generat insurance Councll at vovrs generalinsurancecouncil.org.in,
the Consumer Education Website of the IRDA| at nten: /ey notoyhstider.aoy.in, or from any of Qur Offices.

A, i

Ciause K. lnformation ateut Us

United India Insurance Company Limtted ;
#19, Nungambakkam High Read, i
tV Lans, ;
Chennat - 800034

Pn :91-044-28575200

Web! wita.rotn

Customaer Ser\!lce: pustnrearcare@uita. o ln

i

f You have mortgaged, hypathecated or created any sscurity over Your Home ar any of its Contents In favour of 2 Bank, and the Bank nas
A y
n Interast In the Palicy, the name of such Bank will also be shawn (n the Policy Schedule unter the titis 'Agreed Bank Clauss’. If You cricase
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5 sdd the name of such Bank at any time during the Poiley Pariod, this will be shown as an Engarsement,

nder this Clause You agree as follaws! :

I We shati pay to the Bank the entlre amount that We are liahie to pay under this Poi!cy. Such Bank wiil recelve It for lts ewn demand, and
as agent Tor any othear person interested In the§amuunt.

} When_  pay the amount to the Bank, Qur tlabliity under this Pollcy will be discharged, and wifl be binding on all of You and all parsons
named @s the Insured. .

1} Any notice or communication We make to the Bank under the provisions of this Poilcy shall be sufficlent notlce or communication to You.

1} Any settlemeant or compromisa that We make with the Bank will be binding on You and all parsons named as the Insured. However, such
settlement or compramise will not affect the rights of the Bank to recover any amount from You or any other persoen.

} if You make any change in the use of Your Home or sell or transfer the lnsurad Proparty, such actions will not prejudlce the interest of
the Bank under the Pollcy mnd this clause, unless the conditian has bean broken by the Bank or its employees.

‘i) |f You cormmit any act or omission that wiit Increase the risk, the insurance covear will mot be Invalldated, However, the Bank shall notify Us
of any change or cwnership, or alteratlions and Ineresse in rizks as soon they become known to the Bank, and shall pay additional
premium from the time of such change.

'ii)When We pay tha armount to the Bank. We will become jegaliy and automatically subrogated to all rights of the Bank to the axtent of
such payment, This will not Impair or prajudice the rights of the Bank to recover any ameunt fram You or any other person.

N.B! The Bank shall maean the first named Financial lnstltutlon/Bank named In the policy.
i
I
\dditionat Add-On (It opted en payrment of extra premium)
i
Accidental Damage (UIN, IRDANS45SRPO012V02202021/ A0QT1V01202324) .
We covaer physicail loss or damaga, or destruction coused to the Inasured Property by - Accldental physical damage.
We do not cover any loss or damage, or destruction caused to tha {nsurad Property =
1. Loss for "valusbie contents”
2. Loss or damage due to braakdawn, electrical, electronic and/or mechanical derangement,
3, Loss, destruction or damage to the insured property premises caused by charge of temperature.
4, Loss or damage by spoilage resultlng from the retardation or interruption or cessatlon of any pracess or operation caused by oparation
of any of the perils coveared, )
5, Loss or damage due to terrnites, motnhs, Insects, vermin, Inherant vice, fumes, latent defect, fluctuations In atmospheric or climatic

candltlons, the action of Hight, :
8. Loss or damage due to collapse, sattlemant or bedding dewn, ground heave or crackling of structures or the removal or weakaning of

support to any Insured propearty. i
7. Any ioss or damage due to self-intentieonal deatruction, and/or arising out of pravocation by the {nsured or Its authortzed representative

Debris Removai (inciuding forelgn aebris) - (UIN, IRDANB45RPO012V02202021/ AQ012V01 202324)

By purchasing this add-on cover, the In-bullt cover tor Costs for removat of debrls under clause (4} (£} 1a maodifted to!

Wea will pay reasonable expenses You tncur towards remaoval of debris of any Property (nctuding forelgn debris from Your Premises, and
dismantling, demolishing, shoring up or propping up of Insured Buliding or Machinery. The maximum we pay Is 10 26 of the clalm amount
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UNITED INDIA INSURANCE COMPANY LIMITED

19, AMBICA HOUSE DHARAMPETH EXTENSION, SHANKAR NAGAR SQUARE NAGPUR, MAHARASTRA
: DO 2 NAGPUR - 440010 MAHARASHTRA ~

PHONE: (0712) 2248975 FAX: EMAIL:

UNITED BHARAT LAGHU UDYAM SURAKSHA POLICY

POLICY NO.:2302001123P116406410
UIN. IRDAN545RP0012V01202021

PERIOD OF INSURANCE
| From 17:00 Hrs of 08/03/2024
| To Midnight of 07/03/2025

| ;
' Insured
M/s CHAMUNDI EXPLOSIVES PRIVATE LIMITED
210, LAXMI NAGAR, NEAR WATER TANKS , NORTH AMBAZARI ROAD
440022
NAGPUR
MAHARASHTRA

Agent Name : II’J%?VINCIAL INSURANCE BROKING PVT.
Agent Code : BRC3000881

MobilelLandlinl! Number/Email 1 9552573123 / (712) 6665521
|
i
H

The genuineness of the poljcy can be verified through "Verify Your policy” link at www.ulic,co.in.
. | ' K
For any Information, Service ;Requests,
]

Claim intimation and Grisvances please write to 23020 Oi@uiie.co.in

Pownload Customer App{www.uiic.co,in). REGD, & HEAD OFFICE, 24, WHITES ROAD, CHENNAI - 600014,

T Website: hitn:/fwww,uilc.co.in
Printed By : DIL25816 @ 08/03/2024 5126131 PM

This document is digitally signed

Signer: KALAIVEN suéE‘n‘/g:~
Date; Fri, Mar 8, 2024 17:24{5

Location: United India Insur
[ POPPSE Etmintinm Bnas, Fam HIITR

T
Company Ltd
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POLICY NO.:2302001123P116406410
UIN. IRDANS45RP0012V01202021
. - o

" UNITED BHARAT LAGHU UDYAM SURAKSHA POLICY

'SCHEDULE .
Policy No. 2302001123P116406410 [Prev. Pol. No. 1281100112210000456
Name OF Insured M/s CHAMUNDI EXPLOSIVES PRIVATE LIMITED / 23300401411
- Tel.(Q) [Fax | ‘ Tel.(R) Mobile] 9823010721
Business/Occupation] None Emall | safetyfuse@chamundiexploslves.com
Period of Insurance [From [17:00 Hrs of 08/03/2024 o Midnight of 07/03/2025

CO-INSURANCE DETAILS:

UIIC 230200 : 100%

Risks Covered

sum Insured(?)

89,500,000.00]

Contents :

Building 101,000,000.00
Add-On Cover : Limit

Debris Removal i Upto 10% of claim amount

Accidental Damage % 180503000

Escalation

10% of sum insyred{exciuding stocks)

Stamp Duty Appiicability ; No

ota} Basic Premium: 565,058.72
otal Addon Premiums 0.690;

Net Premium: 292,037,009
GST(9%): 26,283.00
GST(9%): 26,283.00
tamp Duty: 1.00
otal: 344,603,00]

Receipt No: 10123020023118428667|

Receipt Date: 08/03/2024

Agency/Brokar Code: BRCOODOES]

PROVINCIAL INSURANCE

BROKING PVT, LTD,

BDIS Code:

A, RAMANI BD28073

i

Deductible

5% of claim amount subject to a minimum of %10,000[— for each &%every claim

Terrorism deductible

industrial risks)

Industrial risks)

1y1% of the clalm amount subject to mintmum of ¥ 25,000/~ & upto maximum of ¥ 10,00,000/-(for Non-

5% of the claim amount subject to minimum of T 1,00,000/- & upto maximum of ¥ 2,50,00,000/-(for

Financier Name

Branch

__Agreement Type

Loan Number

BANK OF INDIA

NAGPURKINGSWAYPOST BOX NO 9NAGPUR

Hypothecation

21




k POLICY NO.:2302001 zzsm%
: A ] ; 61 - UIN., IRDANS45RP0012V0140

ocation/Risk Details
Location Address Lﬁ:;::“ Risk Description Item Type Item Description | Sum Insured(3)

— Piant and Machinery '
27 KM. MILE STONE ON NAGPUR- [t Plant and Machinery |(SI BREAK UP AS §9,500,000,00
AMRAVATI ROAD, (NH-06), KH. NO. |apamunpI | PER AS ANNX B)
127/2,128, 129MC?VUZA N EXPLOSIVES BUILDING AND
TURANGONDI, VILEAGE Al DHAMNA, |ppyyare _ Building including  |FACTORY SHED :
TAH AL - LIMITED  |Exploslves / Blasting Plinth , Basement |INCLUDING P AND F . 0
HINGNA,NAGPUR,MAHARASHTRA, Pin-| H{Factories(2078) and additional ( SI BREAK UP 101,000,000.00
441123 : Structure DETAILS AS PER

' 2 ANNX A )

Special Condltion SUM INSURED BREAK UP AS PER ANNEXURE A AND B ATTACHED WITH PROPOSAL FORMS. *
P REINSTATEMENT VALUE * LOCAL AUTHORITY * DESIGNATION OF PROPERTY * AGREED BANK CLAUSE

The Insurance under this Policy is subject to clau%s { as listed )= AGREED BANK CLAUSE

Customer GST/UIN Nou 27AAACCBO75E1ZP Office GST No.: 27AAACU5552C1Z]
SAC Code! 997137 : Invoice No. & Date: 11231116406410 & 08/03/2024

Amount Subject to Reverse Charges-NIL

We hereby declare that though our aggregate turnover in any preceding financial year from 2017-18 onwards is more than the aggregate
turnover notified under sub-rule (4) of rule 48, we are not required to prepare an invoice in terms of the provisions of the said sub-rule.

Anti Money Laundering Clause:-In the event of a claim under the policy exceeding Z 1 1akh or a claim for refund of premium exceeding X 1
Jakh, the insured will comply with the provisions of AML policy of the company. The AML policy is avaifable in all our cperating offices as wel

as Company's web site.
LET US JOIN THE FIGHT AGAINST CORRUPTION. PLEASE TAKE THE PLEDGE AT hitps:/ /pledge.cve.ulc,in,

Date of Proposal and Declaration: 08/03/2024

IN WITNESS WHEREOF,the undersigned being duly authorised has hereunto set his/her hand at DO 2 NAGPUR 230200 on this 08th day of
March 2024 .

For and On behalf of
Unitad India Insurance Co. Lid.

Duly Constituted Attorney(s) {
Underwritten By = DIL25816 { DO UNDERWRITER:)

Affix Policy
. Stamp here.

i
]
|
¥

H

D 1Al
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POLICY NO,:2302001123P11640641G _
UIN, IRDANS4SRP0O0IZV01202027

UNITED BHARAT LAGHU UDYAM SURAKSHA POLICY

You chose this United Bharat Laghu Udyam Suraksha Policy and appiied to Us for Insurance covers of Your cholce. You paid Us the premium
and gave Us information about Yourself, Your Business and Your Property. Based on Your confirmation that this information Is true and
correct, and in return of accepting the Premium You have paid Us, We promise to provide You insurance as stated In this Policy Document
.and the Policy Schedule attachsad to it, ;

Clause A, This Policy and the Insurance Cantract
1.  Your Palicy: This United Bharat Laghu Udyam Suraksha Policy is a contract between You and Us as stated in the following:
I. This Policy document;
it. The Policy Schedule attached to this Pollcy document;
lli. Any Endorsement attached to and forming part of this Policy decument;
iv. Any Add-on to this Policy that You may have purchased from Us;
v. The proposals and all declarations made by You or on Your behalf;
2.  To whom this Policy is issued and what it covers
I. This Pollcy is Issued to You and covers Your Insured Froperty refating to Your Buslhess as mentloned In the Policy Schedule where
the total value at risk across all Insurable Asset classes at one location is exceeding Rs, 5 Crore (Rupees Five Crore) but not
axceeding Rs. 50 Crore (Rupees Fifty Crore) at the policy Commencement Date ) .
Provided, If the value at risk for all Insurabie Assets either exceeds Rs. 50 Crore or reduces below Rs. 5 Crore during the Policy Period,
this policy shall, on explry, be replaced by the applicable pelicy.
fi. If more than one person is insured under this policy, each of You is a joint policyholder. Any notice or fetter We give to any of You
will be considerad as given to all of You. Any request, statement, representation, claim or action of any one of You witl bind all of You
as if made by all of You.
fii. If You have mortgaged, pledged or hypothecated any Insured Property with a Bank, the Policy Schedule wili show an "Agreed Bank
Ciause’ and the name of such Bank. The terms and cenditions of this arrangement wil} be added to this Policy as an additional
Clause.
3.  The Policy Schedule: The Policy Schedule is an important document about Your Insurance cover, It shows!
i. Your personal details, :
it, the Policy Period, ;
itt, the descriptlon of Your Insured Property, '
fv. the total Sum Insured, the Sum Insured for each cover, or for each biock, set or category of Insured Property, and its limits and
sub~limits for each and every location, i
v, the Insurance covers You have purchased,
vi, tha Premium You have pald for these insurance covers,
vil. Add-on covers opted by You,
vlit, other Important and relevant aspects and Information,
4, Special Meanings of cartain words: Words stated in the table befow have a special meaning throughout thls Policy, the Policy Schedule
and Endorsements. These words with special meaning are stated In the Policy with the first letter in capitals,

Word /s {Specific meaning
Agreed Value An amount agreed between You and Us at the policy Commencement Date for ttems, the value of which cannot
be ascertained. 5
iBank A bank or any financial Institution ¢
Building Any building or structure in Your Premises where You carry on Your Business,
It includes:

ia. Basement {if any), all fixtures and fittings permanently attached to the fioor, walls or roof like efectrical
wiring, antennas etc,

. The following 'additional structures' [ocated on Your Premises and used for Your Buslness, that are shown in
the Policy Schedule! ;

. garage, out-housss, security sheds, towers, verandah or porch, tanks, compound walls, retaining walls,
fences, gates and [nternal roads,

i, lifts, hoists,

i1, solar panels, wind turbines and alr conditioning systems, central heating systems, security systems and
kameras, electrical installations, fire alarm, fire sprinkler systems, power lings, power Instaliations,

v. water, gas and sewage pipeline within Your premises or

V. any other structure shown in the Policy Schedule, ‘

Business Your commercial enterprise, trade or profession as shiown in the Pelicy Schedule,
Commencament Date it is the date and time from which the Insurance Cover under this Policy begins, It is stiown In the Palicy
) Schedule. !

Contents Those artlcles or things in Your Premises that are not permanently attached or fixed to the structure of Your
Premises,

t‘zndorsement A written amendment to the Policy that We make (additions, defetions, modifications, excluslons or conditions
of an Insurance Policy} which may change the terms or scope of the original poficy.

Excess ! it js the amount that You must bear in each and every claim before We become liable to pay.

Insurable Assets All Buildings, Plant and Machinery, Furniture, Fixture and Fittings, Stock and all other Contents which, for the

nurposes of-Your Businass on any one focation, You awn, or hold as tenant or occupant, or hold In trust or on
commfissgan, or are legally responsible for as part of Your trade, even if You have not taken Insurance cover for
any of them, i
Insured Property The Building, Plant and Machinery, Furniture, Fixture and Flttings, Stocks and any other Contents that are
kizclared and insured by You under this Policy, and are located in Your Premises uniess specifically stated in this
: Policy. The Insurad Property Is shown In the Policy Schedule,

Kutcha Construction Building(s) having walls and/or roofs of wooden planks/thatched leaves and/or grass /hay of any kind/bamboo
plastic cloth/ asphalt/ canvas/ tarpaulin and the fike.
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Market Value

Markat Vajue means new Replacement/Reinstatement Value minus depreciation reckoned as on the date of
loss. .

Money

»

Cash, bank.and currency notes, credit cards, telephone cards, cheques, crossed hankers' drafts, postal ordars,
uncheon vouchers, current postage stamps, trading stamps, Natlonal Savings Certificates, Premlum Bonds,
credlt sales vouchers or recelpts, unexplred units In franking machines, gift tokens and consumer redemption
vauchers belonging to You-'or for which You are responsible.

Partial Loss

lAny loss other than Tota) Loss.

Plant and Machinery

All equipment, machinery,pipes and cables, spares, computers, servers and preloaded licensed system
coftware located within any structure or in the open area of Your Premises.

It includes ;

i, machines under repalr,

i. machines taken on hire or lease, or through any system of purchase of goods,

i1, foundation, bedding or setting of the machines, ar

v. accessarles of machines, .

Policy Period

Policy period means the perlod commencing from the effective date and time as shown in the Policy Schedule

nd terminating at Midnight on the expiry date as shown In the Policy Schedule or on the termination of or the
ancellation of insurance as provided for in Clause G (IIT) of this policy, whichever is eartler.

Policy Schedule he document accompanying and forming part of the Palley that glves Your detalls and of Your insurance cover;
s described in Clause A (3) of this Pollcy.
Premium. he premium is the amount You pay Us for this insurance. The Policy Schedule shows the amount of premium

or the Policy Perlod and all other taxes and levies,

Pucca Construction
Reinstatement/
Replacement

fondition If it were new on the date it Is damaged or destroyed.

onstruction other than Kutcha Construction.

Relnstatement/Replacement Is defined as:

. the reconstruction of buildings or replacement of other propertly lost or destroyed,

i. (b) the repair or partiaijreplacement of property damaged.

1 elther case, to a condition substantially the same as but not superjor, better or more extensive than its

Reinstatement/
Replacement Value

his Is the amount at which the Insured Property <an be reinstataed or replaced by a sImilar property, without
educting deprecistion, and to the extant required to bring that Property to a condition substantially the same
s, but not superlor, better or more extenslve than Its condition If It were new on the date it s damaged or
estroyed. i

[Stocks

Any stock of goods or merchandise. It may be:

, Finlshed goods, seri-finished goods, stock In process, stock Involced and ready for dispatch,
il. Raw materlals, packing materials, or

511, Stock held in trust for which You are responsible.

v, Stock in Open in the Insured Premises

um Insured

The amount shown as Sum Insured In the Policy Schedule, It represents Our maximum liabllity for each cover
br part of cover and fer each logs, as applicable.

Total Loss

A situation where the Insured Property or [tem is completely destroyed, lost, or damagad beyond retrieval or

epair, or the cost of rapairing it, is more than the Sum Insured of that item or in fotal.

We, Us, Qur, Insurer

The United Indla Insurance Company that has provided Insurance Cover under this Policy; of the Campany.

You, Your, Insured

The insured Person/s, Company or other entity shown in the Policy Schedule who has/have purchased insurance
cover under this Policy; of such Insured Person/s,

Your Premises

Clause B. Insured Events

The premises in which You carry on Business that is occupied by You for the purposes of Business declarad to l_JsI

jand is reflected In the Policy Schedule

We give insurance cover for physical joss or damage, or destructlon caused to Insured Property by the following unforeseen events occurring

durlng the Policy Perlod. The events covered are given in Column A.and those not covered in respect of these events are given In Column B.

iColumn A

IColumn B

“cover physical loss or damage, or destruction caused to l;Na do not cover for loss or damage, or destruction caused to the
he Insured Property by i

sured Property by

e o
1, Fire, including gue to its own fermentation, or natural heating, aused by
. or spontaneous combustion.

. its undergoing any heating or drying process, of
. burning of Insured Proparty by order of any Public Authority.

2. ‘Exploslon or Imploslon

i caused to boilers, economizers or other vessels, machinery or

i pparatus In which steam is generated, or thelr contents, resulting
% from thelr own explosion or implesion, or

i b. caused by centrifugal forces,

N Lightning

eruption, or other convuisions of nature -

@ Earthquake, voicanic
e

‘ IStorm, ;ycione, Typhoon, Tempest, Hurricane,: Tornado, o
Tsunami, Flood and Inundation :

Landsllde, Rocksiide

6. Subsidence of the land on which Your Premises stand, kaused by

. normal cracking, settlement or bedding down of new structures,

. the settlement or movement of made up ground,

. coastal or rlver eroslon,

. defective deslgn or workmanship or use of defective materlals, or
. demolition, construction, structural alterations or repalr of any
ronerty, or ground works or excavations.

5/11
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—

7. Bush fire, Forest fire and Jungle firg |
8. impact damage of any kind, i.e., damage caused by Impact ’a caused by pressure wavas caused by alreraft or other aeriaf or
.lof, or colliston caused by, any external physical object (e.g. space devicas travefling at sonic or supersonlc speeds.
vehicle, falling trees, alrcraft, wail ete.), b. caused by vehicle, animal or alrcraft befonging to or owned by
Insured or their employee while
S, Micsile testing operatioiis .
10. [Riot, Strikes, Mallcious Damages kcaused by : .
. P total or partlal cessation of work or the retardation or interruption
or cessation of any process or operations or omissions of.any kind,
h. temporary or permanent dispossession, confiscation,
commandearing, requisition or destruction by order of the
overnment or any lawful authority, or
. temporary or permanent dispassession of any Buiiding by unlawful
. accupation
1. lActs of terrorism (Coverage as per Teyrorism Clause attached. JExciusions es per Terrorism Clause attachad.
12, Bursting or overflowing of water tanks, apparatus and pipes, I
13, |Leakage from automatic sprinkier Instaliations. . repeczilrs or alterations in the Buliding i which Your Business is
' located,
. repairs, removal or extenslion of any sprinkler installation, or
. defects in the construction known ta You.
14.  [Theft within 7 days from the oceurrence of and proximatety fitis
caused by any of the above Insured Events . of any article ot thing outside Your Premises, or
. of any article or thing attached from the outside of the outer walls
r the roof of Your Premises, unless securely mounted,
Clause C. The Standard Cover i
1. What We cover
We cover physical loss or damage, or destruction of any Insured Property because of any Insured Event stated in Clause B of this
Policy and subject to the exclusions stated in Clause D of this Policy subject to all terms and condltions of this Policy., We also give In~
built Covers withaut charging additional premium which are stated In Clause C(4) of this Poljcy.
2. Basis of Sum Insured
i for Bullding, Plant and Machinery, Furniture, Fixture and Fittings and any other contents: Reinstatement Value
M. For Stocks: :
a. For raw material: landed cost at Your Pramises,
b. For stock In process: input cost of the stock at the time of loss. '
c. For finishad stack: the manufacturing cost of the Finlshed Stock or the Contract Priceiof goods sold but not dellvered and more
precisely defined beiow, . - i .
Contract Price Is In respect only of goeds sold but not delivered, for which You are responsible and with regard to which under the
conditions of the sale, the sale contract |s cancelled by reason of any Damage insured under this Policy either wholly or to the extent
of the Damage. The Company's liability shall be based on the Contract Price. ;
i Bulllon or unset precious stones, any curies or works of art ot obsolete machinery and the llke are to be covered on Agreed Value basis
subject to a valuation certificate belng submitted and found acceptable by Us. i
3. Restoration of Sum Insured i
Except as stated In Clause @ {XII) (3) (e} of this Policy, the insurance cover will at alf times be malintained during the Policy Period to
the full extant of the respective Sums Insured. This means that after We have pald for any loss, the policy shail be restored to the full
original amount of Sum Insured. You must pay to Us proportionate premium for the unexpired Policy Period from the date of Joss. We
can also deduct this premium from the net clalm that We must pay You. . :
Notwithstanding the above, the Sum Insured shall stand reduced by the amount of loss in case You, Immediately on occurrence of the
loss, exercise Your option not to restore the Sum Insured.
4. In-built Covers

IR
fii.
v,

If We agree to pay Your claim for loss or damage to Insured Property, We will also pay for the following loss or damage -and expenses,
Additions, alterations or extensions: i

We cover Bulldings, Plant, Machinery, and Furniture and Fittings, or other Contents which You wiil erect, or acquire, or for which You will
become responsible, after the Commencement Date, in the Insured Premises. We will pay, for that item as follows:
You inform Us of the item so erected or acquired within 7 {seven) days of It becoming knewn to You,

such Item of Property Is not otherwise Insured, : .

maximum [imlt under this cover is 15% (exciuding stocks),

subject to Underinsurance provision of Clause F of this Policy.

Temporary removal of stocks: :

We cover stacks temporarily removed to any ather premises for the purposes of fabrication, processing or finishing, or other similar
purposes as follows: )

{, maximum cover will be 10% of the Sum Insured of Stock,

ii. such stock Is not otherwise Insured.

Cover for Specific Contents: We cover the foliowing, as applicable: ;

I. Money for an amount not exceeding Rs.50,000 (Rupees Fifty Thousand) during the policy period, :

li. Deeds, manuscripts and business books, plans, drawings, securities, obligations or documents of any kind, but only for the cost of
the materials and clerical labour expended in reproducing such records for an amount not exceeding Rs,50,000 (Rupees Fifty
Thousand) during the policy perlod. :

til. Computer programmes, information and data but only for the cost of the materiais and cierical iabour expended in reproducing

. Employees’, Directors’, visitors' personal effects of every description (other than motor vehiclas) for an amount not exceeding

/?uch records for an amount not exceading Rs. 5 Lakh (Rupees Five Lakh) during the pollc;y period.
v

®s.15,000 (Rupess Fifteen Thousand) per person for a maximum of 20 (twenty) persons during the pollcy period.
Start-Up Expanses: }
We cover start-Up costs negessar[ly and reasonably Incurred by the Insured in respect of the insured risk consequent upon a loss or
damage coverad by this policy for an amount not exceeding Rs, 5 Lakh { Rupees Flve Lakh }during the policy period.

- §

3

Professional feaes:

We will pay the expenses that You Incur towards reasonable fees of Architects, Surveyors and Consulting Engineers as follows:

i. The fees are paid for preparing plans, specification tenders and quantities, and services In connection with the superintendence of
the reinstatement of the Insured Building, Machinery, Accessories or Equipment; !

if. The maximum We pay Is 5 % of the claim amount; '

Iti. We do not cover fees or costs for preparing any clalm or estlmate of foss or damage by the Insured Perils,

Costs for removal of debris: : :

We will pay reasanable expenses You incur towards removal of debris of any Insured Property from Your Premises, and dismantiing,
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der. »ishing, shoring up or propping up of Insured Bullding or Machinery. The maximum We pay is 2 % of the claim amouni,

Cosis compelled by Municipal Regulations: i

We pay such additional cost of reconstruction orireinstatement of the Insured Property thatis incurred solely because You must comply
with any regulations or bye-laws of any municipal or focal autharity, or any provision of any State or Central Act, Rules or regulations.
We cover these costs on the foilowing conditions:

I, You must commence the repairs, or reconstruction or reinstatement of the Insured Property, within a reasonable time after the date
of damage or destruction. You must complete the repairs, reconstruction or reinstatemeant within reasonable time, in any case not
beyond 12 months from the date of damage of destruction, or within such time as We may allow in writing.

if. If Our Liability Is reduced under any term or condition af this Policy, Our Nability under this extension will alse be proportionately
reduced. :

{li. All other terms and conditions of this Policy will apply to this extenslion,

tv. These costs will not include :

a. the costs Incurred for complying with such regulations,

- for destruction or damage occurring before Commencement Date,

- for destruction or damage not Insured under this Pollcy

- under which You have received notice before the destruction or damage geeurrad. .

b. any additional cost required to repalr or reconstruct the Insured Property to a conditlon equal to its conditlon when new, had the
need to comply with the reguiation nof arlsen.

¢. the amount of any rate, tax, duty, development or other charge or assessment arising out of capital appreciation which may be
payable In respect of the Insured Property or by the owner thereof by reason of compiiance with any of the aforesald regulations or
bye-laws. i

The total amount recaverable under any item of, this policy shall no exceed the Sum Insured thereby.

Clause D. Excluslons, that is, what We do not cover

We do not cover Jesses or expenses, or any loss, damage to, or destruction of the Insured Property, directly or indirectly as a result of
or If caused by or arlsing from events, stated below: .

i, Excess of 5 % of each ciaim, subject to a minimum of Rs. 16,000 ( Rupees Ten Thousand). This means that We will deduct 5 % of
each claim, subject to a minimum of Rs. 10,000 {Rupees Ten Thousand) for each and every loss suffered by You under the terms of
this poiicy,

1. For terrorism Tisk the excess shall be as per the clause attached to thls policy.

Your dellberate, wilful or intentional act or omisslon, or of anyone on Your behalf, or with Your connivance.

Lass, damage or destruction to any electrical/electronlc machine, apparatus, flxture, or fitting by over-running, excesslve pressure,
short circulting, arcing, self-heating or ieakage of electriclty from whatever cause {lightning Included). This exclusion applies only to
the particular machine so lost, damaged or destroyed. However, any ensuing loss or damage o other insured property due to
operation of an insured peril is covered.

Loss, destruction or damage to the stocks in cold storage premises caused by change of temperature.

Loss, or damage by spollage resulting from the retardation or interruption or cessation of any process or operation caused by
operation of any of the Insured Events, i

Your Premises or any Insured Building remaining continuously unoccupiad for a period of more than 30 days, unless You have
abtalned prior written approval from Us and such approval Is recorded as an endorsement on the Policy.

War, Invasion, dct of forelgn enemy hostllities of war-llke operations (whether war Is declared or not), civil war, mutiny, civil commotion
amounting to a popular rising, military rising, rebellion, revolution, insurrection or military or usurped power.

.Ionising radiation or contamination by radioactlvity from any nuclear fuel or from any nuclear waste from combustion of nuclear fuel, or
‘the radioactive, toxle, explosive or other hazardous properties of any explosive nuclear assembly or nuciear component that Is part of

it.

poliution or contamlination, unless

i, the po[&utlon or contamination itself has resulted from an Insured Event, in which case only physical damage t the Insured Property
is covered, or

il. an Insured Event itself results from poliution or contamination. :

Loss, destruction or damage to buliion or unset precious stones, any curios or works of art unless such-amount Is declared separately
and recorded In the Policy Schedule. : :

Loss og any Insured Property which is missing’ or has been mislald, or its disappearance cannot be linked to any single identifiable
Insured Event. ;

Loss or damage to any Insurad Property removed from Your Premlses to any other place, except

ls.omdachinery and equipment temporarlly removed for repairs, cleaning, renovation or other similar purposes for a period not exceeding
ays, i

i, Stock covered under Clause (C) (4.2} of thls 1’oilcy. :

Any reduction in market vaiue of any Insured Property after its repair or relnstatement.

Loss or damage to any Insured Property or any cialm which Is covered by a maring policy in force at the time of loss or damage,

except in excess of the limits of that poliey. {

Any consequential or Indirect loss or damage of any description, t.e, losses or extra costs (financlal or non-financial) that follow or are

a consequence of an Insured Event, like, loss by delay, loss of income or wages or earnings, or of market, or of time, medical

expenses, or any costs not covered by this Policy.

Costs, fees or expenses for preparing any claim.

Clause E. What We Pay

If any Insured Property is physically damaged, lost or destroyed, We will pay You as follows:

Partial Losss

1. If any Insured Property is a Partial Loss, We will reimburse to You the cost of repalrs to the extent required to bring that Property to

g condit}don substantially the same as, but not superior, better or more axtensive than Its condition if It were new on the date it was
amaged.

" fi. If any Insured Stock Is a Partial Loss We wl!ljpay You o the extent of the loss of such Partial Loss.

If Building or Plant and Machinary or Furnlture, Fixture, Flitings is a Total Loss, We will pay You for

1. The Relnstatement/Replacement Value of the Bullding or Plant and Machinery or Furniture, Fixture, Fittings.

1l. Reconstruction of the new building en the same site, or another site. If You reconstruct the new Building or Relnstate the Plant and

t!v;‘achinery ?{ Furnlture, Fixture, Fittings on another slte We will not pay You more than what We would pay to reconstruct or replace on
e same slte. . ‘

i, Reinstatement using standard material readlly available and In common use for similar type of Building.

If the Stock is a Total Loss, We will pay You as follows: : .

i. landed cost at Your Premises for Stock of raw materials,

I, total manufacturing cost for Stock of finished goods,

il. the Input value of Stock [n process at the time loss,

iv. The Contract Price In case of goods sold but not dispatched, and lying within Your premises for which You are responsibie under the

terms of a contract of sale, We will pay Your clalm on the basis of the Contract Price, if the sale is cancelled wholly or to the extent of

loss or damage caused by an Insured Event covered by this Policy. For the purposes of this para, the value of all goods to which this
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basis of settiement could apply in the event of loss or damage will also be ascertalned on the same basls. —

4. You must commence the repairs or Reinstatement within a reasonable time after the date of the damage or destruction. You must
complete the repairs or Reinstatement within reasonable time, In any case not bayond 12 months from the date of damage or
destruction, -or within such time as We may alfow in writing.

5. If You. fail to start the work of the repairs or Reinstatement within reasonable time, or to complete the repalrs or Reinstatement within
time We wlli pay Your claim based on the Market Value of the Building, Plant and Machinery, Furniture, Fixture, Fittings as the case
maybe. -

6, Weywiu pay the Market Value of the Building, Plant and Machinery, Furniture, Fixture and Fittings at the time it i5 a Total Loss, but not
more than the relevant Sum Insured,

i, [f the Building cannot be Relnstated or rebuilt due to Municipal, State or Central law, rules, regulations or bye-laws,
ii. If You do riot wish to Relnstate the Bullding ,Plant and Machinery, Furniture, Fixture, Fittings.

7. We will also pay other amounts mentioned In Clause € (4) of this Policy.

NOTE : In any claim, We will not pay more than the relevant Sum Insured , subject to Underinsurance as stated in Clause F of this

Policy:

Clause F. Underinsurance: . ) .
1. The Sum Insured for each item of Insured Property must be sufficient to pay for Reinstatement/Replacement of that Proparty on the
date of loss. If the Reinstatement/Replacement Vahie of the Insured Property, in totality, including additions, ‘aiterations, erections
and new acquisitions, is more than the Sum Insured, except to the extent waived In Clause F (3) of this Policy, It amounts to
underinsurance, and will reduce proportionate to the difference from the amount that We will pay for Your claim.
2. Every item of Insured Property Is subject to this candition separateiy. .
. 3. Under this United Bharat Laghu Udyam Suraksha Pelicy, We witl walve underinsurance upto 15%.

T4, If at the time of damage the Sum Insured applicable to the relevant Buildings, Plant and Machinery, Furniture, Fixture, Fittings, Stocks
and other contents is less than 85% of the value of Insurable Assets, You will be responsible for the difference and You will bear a
proportionate share of the loss, o :

5. Underinsurance will not apply to Cover for Specific Contents.
NOTE: The cost for Reinstatement of additions made to Insured Property during the Policy Perfod will be reckoned from the date of
addition. :

Clause G. Conditions
I} Your Obiigations .
1. Make true and full disclesure in the proposal and related documents
i, You have a duty of disclosure to tell Us everything You know, or could reasonably be expected to know, that s refevart to Us for
deciding whether to give You Insurance cover and on what terms. You owe this duty to disclose such refevant material information even
If We have not specificaily asked for it. This duty extends to any information or deciarations glven by anyone eise on Your behalf.
ii. We have agreed to give You insurance cover entlrely on the basis of the information You, or anyone on Your behalf, have glven Us
in the proposal, statements and other declarations and documents {in writing oy electronic) about Yourself, the Building, Plant and
Machinery, Furniture, Fixture, Fittings, Stocks and other Contents. The correct and complete information You give is the basis of Our
contract with You. Our promise to pay Is conditional upon the truth of these statements and on the assumption that You, or anyone on
Your behalf, has not withheld any material Information about Yourself, the Building, Plantiand Machlnery, Furniture, Fixture, Flttings,
Stocks and other Contents. -
2. Make true statements and full disclosure In the claim and related documents . .
You must also give true and full Information In Your ciaim and submlt true documents, If You give any false Information or document
in the. claim, or if You withhold any Information or decument (written or electronlc), We have a right to refuse payment of Your claim.
We may also cancel Your policy. i
3.  Obligation to take care: You must: {
i. ensure that unauthorised persons do not occupy Your Premises. -
it. whenever Your Premises or any Building in Your Pramises is unoccupled, You must ?‘nsure that ail security procedures on Your
Premises are-in force. :
4, Inform change in circumstances: ’
You-must inform Us immediately ift
I. You change the nature of Your Business or any processes, i
{i. You let out Your Pramises or any part, or Your Premises will no longer be solely gccuplied by You
iii. You change the use of Your Preinises or any Building, :
iv. Your Premises or any Building remalns uncccupled for more than 30 days.
5. Aliow inspection and investigation of claim '
You must aliow and glve full cooperation for the survey/investigation of Your cialm by Us, You must allow Us, and any surveyor, officer
or other representative that We authorise, to enter Your Premises, inspect It, take photographs and where required, permit the
sclentific testing and investigation of any Insured article affected by the insurad peril, You must answer ail guastions asked regarding
Your claim truthfully and cempiately, and submit all decuments that We will require,
6. Follow claim procedure :
When You suffer any loss or damage to any Insured Property, and wish to make a claim, You must follow all steps stated in this Policy
about immediate reporting to Us and to the appropriate Legal Authorities as per Clause G (1V) of this Policy.
II) Renewalof Policy ‘
1. End of Policy: This Policy will expire at the end of the Policy Period.
2. Application for renawal: If You wish to renew the Policy, You must apply for renewal before the end of the Policy Perlod and pay the
required premium amount. : i )
3. Renewal is not automatic: We may seek relevant information from You for the purpese of renewal. We can rgject Your renewal only
on grounds of mis~representation, non- disclosure of materlal facts, fraud or non-co-operation on Your part.
I11) Cancslliation and Termination of Policy :
. 1, Cancellation by You at any time :
a. You can cancel this Policy at any time by giving Us notice in writlng. The Policy wilt terminate when We recelve Your notlce.

b. If You cancel the Policy, We_will refund premium as follows:
Period Refund percentage
Within 3 months - 50% of premium
More than 3 months but Within 6 months 25% of premium
More than 6 months No refund |

2. Cancellation-by Us
We wiif not cancel the Policy during the policy perlod except on the grounds of mis- rep
fraud or non-co-operation of the Insured, 3
3. Automatic termination of the Policy: ;
This Policy will automnatically end in the following cases:

2

:
T
fesentation, non-disclosure of material facts,
i
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pesifuction of any Insured Bullding: This Policy will automatically end 7 (seven) days after any Insured Building coliapses or Is

displaced or destroyed by reason other than any:Insured Event. If a separable part of any Insured Building falls down or is destroyed
by reason other than any Insured Event, the cover will end for such part or additlonai structure,

You can apply within 7 (seven) days of such fall or destruction for continuing insurance cover, We may agree, but will not be bound,. to
continue the cover on revised rates, terms and conditions.

Change of use or ownership of Tnsured Property: The Policy will end in regard to the Insured Property affected, uniess You have
abtalned -Our priot consent [n writing as an Endorsement on the Policy,

i. If You change the trade or manufacture, or the nature of Your occupation, or You change other circumstances relating to the Building
ar a huilding containing any-Insured Property in such a way as to Increase the risk of loss or damage by Insured Events;

1. If Your interest in any Insured Property passes to another except by will or operation of law.

Sale of Insured Property: This Policy will end when You sell, surrender or release Your Interest In any Insured Property or Its part,
Exhaustion of Sum Insured: If any Insured Property is tost, destroyed or stolen, or is a Tota] Loss, and We pay Yoau the fuli Sum
insured for such item, the insurance cover for that item will automatically end. If We pay the total Sum Insured for any claim, this
Pollcy wiil end. .

Eff:Zt of death: If You are an Indlvidual, in the:event of Your unfortunate death the Insurance Covers that You have purchased will
continue Tor the benefit of Your legal representative/s during the Policy Perlod subject to all the terms and conditions of this Peolicy.
Policy not Invalldated: The Policy s not Invalidated:

i. by transfer of Your Interest In the Policy by eperation of law, If that occurs during the Policy Pericd. We can continue this policy on
same or modified terms in favour of Your legal representatives If they apply for this purpese within 30 days of such transfer;

It. by any act, omission, or afteration unknown to You, orbeyond Your control, that increases the risk of loss or damage, if You give
notlce to Us immediately when You become aware of the act, omisston or alteration, and pay additional pramium If required; or

i, if Your employees or workmen carry out repairs, malntenance work or minor alterations in the Insured Property.

Ciaims Procedure i )

If You suffer a loss bacause of an Insured Event,! You must make a clatm for Your financlal loss at Your cost. -

The procedure for making a clalm is given below. These inciude things that You must do, and that You must not do, It is important to

comply with these to 'ensure that it does not prejudice Your ciaim in any manner.
Immediate notice to Us |-

As soon as any loss or physical damage occurs o any Insured Property due to an Insured Event, You must immediately glve notlce to
Us of the lass or damage. This is necessary 50 that We can survey/investigate the loss or damage.

You can give notice to any of Our offices or call centers.

You must state In this rotice P

i, the Pollcy Number, ]

il. Your name, :

. {ii, details of report to the pelice that You made,éj

iv. detalls of report to any Authority that You made,
v, detalls of the Insured Event, |
vl. a brief statement of the loss, ‘
vii. particulars of any other insurance of the Insured Property, Your Premises or any other Property on Your Premises,
viil. detalls of loss or damage under Add-ans, If any, and

Ix. submit photographs of loss or physical damage, wherever possible,

Staps te prevent loss and damage

You must take all reasonable steps to prevent further foss or damage to the Insured Property.

Untll We have Inspectaed the Insured Property and Your Premises, and have given Our consent,

I, You must not sell, glve away or-dispose of any damaged Items of any property,

il. You must not wash or clean, or remove any damaged ltem or debris, except for any urgent necessity, and

1ii. You must not carry out repairs unless such repairs are urgent and You cannot contact Us.

‘tmmediate notice to authorities

As soon as any loss or damage occurs to the Insured Property, You must give immediate repert to appropriate legal authorities, For
axample, You must report to the flre brigade of the local authority and the police If there is damage by fire/ explosion / implosion or
Hightning. In case of subsidence flandsilde/rockslide, You must inform the District Administration. In the event of impact damage of
any kind or Riot Strikes, Malicious acts and acts of terrorism, You must inform the police. If there is a theft within 7 (seven) days
followlng an Insurad Event, You must inform the;police, .

We may but not necessartly, walve this conditlon if We are satisfled that by reason of extreme hardship it was not possibie for You or
any .other person on Your hehalf to give such report,

Submit claim ’ i

a. You must submit Your claim In Our claim form at the eartiest opportunity, but within 30 days from the date You first notice the loss

or damage. The cfalm form Is available In any of Our branches, and on Our web-site.

b, You must state in Your claim the details of any other Insurance policy that covers the damage or loss for which You have filed Your

claim, whether You have purchased such other Insurance, or someone else has purchased it for You. . .

We shall not be liable for any loss or damage after the expiry of 12 months from the happening of the loss or damage unless the

claim is the subject of pending action or arbitration. If We disclaim ilabllity for a claim You have made and if the claim Is not made a

_subjecramatter of a suit in a court of law within a peried of 12 months from the date of disclalmer , the claim shall not be recoverable

hereunder.

Establish.loss

You must prove that the Insured Event has occurred, and the extent of joss or physlcal damage You have suffared with full detalls,

You must support Your claim for Insured Property with plans, specification books, vouchers, involces pertaining to costs incurred by You

for reconstruction/replacement/repairs. :

You must allow Us, Our officers, surveyors or representatlves to inspect the Insured Property, and to take measurements, samples,

damaged ttems or parts, and photographs that are relevant.

Youhmutst give Us authority to see the relevant records and get Information about the Event and Your loss from the police or any other

authority, :

You must give Us when We reguest any additional information that We require for verifying Your claim,

Fraudulent claim

fif You, o; anyone on Your behalf, make a false or fraudulent clalm , or support a claim with any false or fraudulent statement or
ocuments:

We will not pay the claim,

We can cancel the Policy: in such a case, You will lose all henefits under this Pollcy and premium that You have paid, and

We can also Inform the police, and start Jagal proceedings against You.

Other Insurance .

1f You have any other policy with Us or any other Insurance Company (taken by You or by anyone else for You) covering in whele or in

part any clalm that You have made under this Policy, You have a right to ask for settlement of Your claim under any of these palicies.

If You choose to claim under this Policy fram Us, We will settle Your claim withlp the limits and the terms and conditions of this Policy.

Aftger We pay the amount under Your claim, We have the right to ask for contribution from the Insurers that have given You the other

policies.

We will ensure that Our actions do not impose any liability on You.
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i fating to Insured Prope . ) . .
%gr;gggslrrsestiggate/survey thatprm; claim is covered by this Policy. For this purpose, We will glve You notice and request You
¢cooperation as follows: ) N
a. We and Our representatives will visit Your premises, inspect the Insured Property ) o
b. We will ask You to give to Us any Items of the Contents of Your premises for the purposes examination, testing, <s—-any othe
Investigation, . .
¢. We will dispose of or deal with or sell any item of the Contents of Your Premises for which loss We have paid completely.

We witl ensure that Our actions will not impose any liability on You. . .

Recovery action by Us . .
When We accept and pay Your claim under the Policy, We can start legal proceedings to recover the amount or prqperty from tl'!e thir
party who has caused the loss or damage to Your Insured Property, You must give authority- to Us to take such action and exercise thi
right effectively, when We request You, whether before or after making payment of Your claim: You must give all informatior
cooperation, assistance and help for this purpose. You must not do anything which will prejudice Ogr right. )
Any amount We recover from such person will be applied first to the costs of the legal proceedings and recovery, then to the clair
amount We have paid or must pay to You. We wiil pay You any balance.

You.can start legal proceedings agalnst any person who has caused the loss or damage only with Our prior consent, and on condltion
“that We will Impose. You must not compromise or settle any claim against such person without Our consent, If You recover any amour

from such person, You must return to Us the amount We have paid for Your claim. We can take over the conduct of legal proceeding
that You have started and continue the proceedings in Your name. .

Clause H. Changes to covers ;

You can choose to make changes to the covers of this Pollcy, for example, take additional cover, or Increase ot reduce any Sut
Insured. You must make a proposal or request for any change. It wili be effective only after We have acceptad Your proposal, and Yo
have paid the additional premium where applicabie.

This Policy (including the Policy Schedule, the proposal, deciarations and the Endorsements) consists of the entire contract betwee
You and Us,

Clause I. Other details

Designation of Insured Property

For the purpose of determining under which item any Property is insured, We agree to accept the designation under which suc
Property appears in Your books of account. :

Notices .

We will send any notice, letter or communication in writing to You at Your address mentioned in the Policy Schedule, and to Your ema
address that You have registered with Us, ) ]
You. wlll send any notice, letter, intimation or communication in writing te Us at the branch office where You purchased the Policy. Yo
can also send it at the address mentloned in the Policy Schedule. You shall not send any notice efc, to the insurance agent, bioker ¢
any other entlty. They are not authori sed to receive notices etc, on Our behalf.

Applicable law and jurisdiction

This Policy will be subject to the laws of India, and to the jurisdiction of courts in India.

Arbitration

If any dispute or difference arises between You and Us regarding the amount of clalm to be paid under this polley (llabillty havin

‘been admitted by Us), such difference shall independently of all other questions,ibe referred to the decislon of a sole arbitrator to b

appointed in writlng by You and Us or If You and We cannot agree upon a single arbitrator within 30 days of either of Us opting Tt
arbitration, the same shall be referred to a panel of three arbitrators comprising of two arbitrators, one to be appointed by each of Us
to the dispute/difference and the third arbitrator to be appointed by such two arbitrators and arbitration shall be conducted under an
in accordance with the provisions of the Arbitration and Conclliation Act, 1996. i

If You have a grievance about any matter relating to the Policy, or Our decision on any matter, or the claim, You can addrass Yot
grievance as follows:

Our Grievance Redressal Qfficer i

You can.send Your grievance in writing by post or emall to Our Grievance Redressgl Officer at the following address:
Chief Grievance Redressal Officer ]
#19 Nungambakkam High Road, IV Lane, J
Chennai ~ 6460034,

E~mail: customercare@ulic.co.in

Consumer Affairs Department of IRDAL

a. In case it is not resolved within 15 days or If You are unhappy with the resolution You can approach the Grievance Redressal Cell ¢
the Consumer Affairs Department of IRDAI by calling Toll Free Number 155255 {or) 1800 4254 732 or sending an email t

complaints@irdai,.gov.in. You can also make use of IRDAI's online portal - Integrated Grievance Management System (IGMS) b

registering Your complaint at jgms.irda.gov.in. !

b. You can send a letter to IRDAI with Your comptlaint on a Complaint Registration Form available by clicking here, You must fill an

send the Complaint Registration Form along with any documents by post or courier to General Manager, Insurance Regulatory an
Development Authority of India{IRDAIL), Consumer Affalrs Department- Grievance Redressal Cell, Sy,No.115/1, Financial Distri¢

‘Nanakramguda, Gachibowll, Hyderabad-500032.

c. You can visit the portal htp://www.policyhiolder,gov.in for more details.

‘Insurance Ombudsman

You can approach the Insurance Ombudsman, depending on the nature of Your grievance and the financial implications, if any
Information about Insurance Ombudsmen, their jurisdiction and powers Is available on the website of the Insurance Regulatory an
Development Authority of India (IRDAI} at www.irdal.gov.in, or of the General Insurance Council at www.generalinsurancecouncil.org.ir
the Consumer Education Website of the IRDAI at http://www.policyholder.qov.In, or from any of Qur Offices.

" Clause K, Information about Us r

United Indls Insurance Company Limited
#19, Nungambakkam High Road,

IV Lane,

Chennai - 600034

Ph 191-044-28575200

Customer Service: gustomercare@ujic.co.in

If You have_mortgag@d, hypothecated or created any security over Your Home or any of its Contents in favour of a Bank, and the Bank has
an interest in the Policy, the name of such Bank will also be shown in the Policy Schedule under the title 'Agreed Bank Clause', If You choos
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to add thEnume of such Bank at any time durlng the Policy Period, this will be shown as an Endorsement.

Under this Tlause You agrae as follows: s

) We shall pay to the Bank the entire amount that We are liable to pay under this Pollcy, Such Bank will receive It for Its own demand, and
as agent for any other person Interested In the amount. :

1i) When We pay the amount to the Bank, Our liabiiity under this Policy will be discharged, and will be binding on all of You and all persons
named a3 the insured. :

1) Any notice or communication We make to the Bank under the provisions of this Policy shall be sufficient notlce or communication. te You,

iv) Any settlement or compromise that We make with the Bank will be binding on You and all persons named as the insured, However, such
settlement or compromilse wilf not affect the rights of the Bank to recover any amount from You or any other persof.

v) If You make any change In the use of Your Home or seli or transfer the Insured Property, such actions will not prejudice the Interaest of
the Bank under the Poilcy and this clause, unless the condition has been broken by the Bank or its employees.

vi) If You commit any act or omission that will increase the risk, the Insurance cover will not be invalidated. However, the Bank shaif notify Us
of any change or ownership, or alterations and incréase In risks as soon they become known to the Bank, and shall pay additional
premium from the time-of such change. i

vil)Whan We pay the amount to the Bank, We wiil become legally and automatically subrogated to all rights of the Bank to the extant of
such payment. This will not Impalr or prejudice the x‘;tghts of the Bank te recover any amount from You or any other person.

M.B: The Bank shall mean the first named Financial!lnsﬁtution] Bank named in the policy.
i

Additlonal Add-On (if opted on payment of extra pren:fllum}

Escalation (UIN. IRDANSASRPOG12V02202021/ AGO13V01202324)

You have proposed for this add-~on cover & paid the premium for the cover and We agree to cover the specified percentage(max 25%) on
the under noted tems(s), the Sum{s) Insured thereby shall, during the period of insurance, be increased each day by an amount
represanting 1/365th of the spacified percentage as per scheduie of the pollcy.

The provisions of this clause shalt onify apply to the sums insured In force at the commericement of each period of insurance.

This clause wlil be subject to the following conditionsi: :

1. The Sum Insured at any point of time would be assessed after application of the Escalation Clause.

5. Escalation Clause will apply to all assets other than' stock.

3, pro-rata condition of Average will continue to apply; as usual

Specified percentage opted {exciuding stocks) 3 10%

Accidental Damage (UIN. IRDANS45RPOO12V02202021/ A001i1V01202324)

We caver physical {oss or damage, or destructlon caused to the Insured Property by - Accldental physical damage.

We do not cover any loss or damage, or destruction caused to the Insured Property -

1. Loss for "valuable contents” ' :

2. Loss or damage due to breakdown, electrlcal, electronic and/or mechanical derangement.

3, Loss, destructlon or damage to the fnsured property premises caused by change of temperature.

4. Loss or damage by spollage resulting from the retardation or Interruption or cessation of any process or operation caused by operation
of any of the perlls coverad. . )

5. Loss or damage due to termites, moths, insects, vermin, Inherent vice, fumes, latent defsct, fluctuations in atmospheric or ciimatic
conditions, the action of light,

6. Loss or damage due to collapse, settlement or bedding down, ground heave or cracking of structures or the removal or weakening of
support to any Insured property. : .

7. Any loss or damage due to self-intentional destruction, and/or arising out of pravocation by the Insured or lts authorized representative

Debris Ramoval (including forelgn debris) ~ (UIN. IRDAN545R§’0012V02202021/ A0012V01202324)

By purchasing this add-on caver, the Irf-built cover for Costs for removal of debris under clause {4) (f} is modified to:

We wlil pay reasonable expenses You incur towards removal of debris of any Property Including forelgn debris from Your Premises, and
dismantling, demolishing, shoring up or propping up of Insured Bullding or Machinery. The maximum we pay is 10 % of the claim amount
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